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LEGISLATIVE ASSEMBLY
Thursday, 19th March, 1942.

The Assemnbly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourasble Sir Abdur Rahim)

in the Chair.

STARRED QUESTIONS AND ANSWERS.

(2) ORAL ANSWERS.

AMBASSADOR FOR INDIA IN CHINA.

208. *Sardar Sant Singh: (a) Will the Secretary for External Affairs
please state whether any Ambassador for India in China has recently beep
appointed? If so, when?

(b) Was no Indian available for this appointment?

(¢) Who made this appointment, and on what salary?

Mr. O. K. Oaroe: (a) The answer is’in the negative.
(b) and (c). Do not arise.

PrBARRING GRADUATES FOR CERTAIN PosTs oF GUARDS ON NORTH WESTERN
RAILWAY.

$209. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for
Railways be pleased to state if it is a fact that qualifications for recruit-
ment to the post of Guards Class I, grade I, on the North Western Rail-
way, were laid down in notification No. 132 appearing on page 342 of the
North Western Railway Gazette No, 16, dated the 8th August, 1941, as
Intermediate in Arts or Intermediate in Science?

(b) Is it a fact that Bachelors of Arts or Bachelors of Science were
-de&m;red from applying for posts referred to in part (a) above? If so,
why

(¢) If the reply to part (b) above be in the negative, is it a fact that
applications from Arts Graduates (Bachelors of Arts) received by the
Divisional Superintendent, North Western Railway, Karachi, were rejected
on the plea that the candidates did not posseas ‘requisite qualifications™'?
If eo, why?

(d) Will the Honourable Member please state which officer passed the
orders referred to in part (c) above? Was he s member of the Selection
Board? If not, why are applications accepted or rejected by officers other
4han those who form the personnel of the Selection Board?

(e) What action do Government propose tc take in the matter?

tAnswer to this question laid on the tabla, the yuestioner being absent.
(1329 )
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The Honourable Bir Andrew Olow: (a) Yes.

(b) The reply to the first part is in the negative: the latter part does
not arise. v

(c) Nc application from Graduates Art or Science, received by the
Divisicnal Superintendent, North Western Railway, Karachi. was rejected
on the plea that the candidate did not possess the requisite eduoational
qualifications. The second part does mnot arise.

(d) As no such orders referred ta in part (c) of the gquestion were
passed, as stated in (c) above, the question does not arise.

(e) No action is called for, .

EXTENSIONS TO SUPERANNUATED STAFF ON NORTHE WESTERN RAILwAY.

+210. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for
Railways he pleased to state if it is a fact that protests have been addressed
by North Western Railway staff to the authorities against the policy of
giving extensions to superannuated staff? If so, how the same have been
disposed of?

(b) If it is not proposed to abandon the policy of extensions, is it pro-
posed to sanction supernumerary posts of the grades in which extensions.
are given? If not, what other methods do Government propose to adopt
to ensure that the chances of promotion of the subordinate staff on the-
railways are not stifled by extensions to superunnuated persons?

The Honourable Sir Andrew Olow: (a) Yes as regards the second part I
have no information.

(b) The answer to the first part is in the negative. As regards the
last part, Government’s policy of granting extensions is designed to meet
the recuirements of the present emergency: requirements which cannot
be met in uny other way. Extensions have always been permissible
and Government have never accepted the view that the grant of an
extension created a right to compensation on the part of any one who-
expect>d to succeed to the post. Anyv hardship arising does not appear
likely to be of such magnitude as to justify special steps being taken.

WAGON ALLOTMENT SUPERVISORS ON EaAsST INDIAN RAImLway.
4211, *Shaikh Rafluddin Ahmad BSiddiquee: Will the Honourable:
Member for Railways be pleased to state:

(a) the number and the scale of pay of the posts of Wagon Allot-
ment Supervisors on the East Indian Railway, Division by
Division;

(b) the class of staff who are eligible for those posts;

(c) the methods wusually adopted by the respective Divisional
Superintendents of the East Indian Railway for finally select-
ing staff for these posts; and

(d) any rule in the Rules for the Recruitment and Training of Non-
gazetted Staff on Btate-managed Railways by which the
classes of Btaff included in the Commercial Group can be
exceptionally considered suitable and selected for the said
post?

tAnswer to this question laid on the table, the questioner being sbsent.
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Ths Honourable Sir Andrew Olow: I would refer the Honourable
Member to the reply given to Khan Bahadur Shaikh Fazl-i-Haq Piracha’s
unstarred question No. 71 on 28th February, 1941.

CrLatMs oF MusLIMS FOR SELECTION PosTs ON EasT INDIAN RAILWAY.

$212. *Shaikh Rafluddin Ahmad Siddiquee: (a) Is the Homnourable
Member for Railways aware that on all the Divisions of the East Indian
Railway, deserving Muslims are lost sight of when candidates for the posts,
for which Selection Boards are contemplated to be held, are recommended
by immediate and branch officers for the said Selection Boards?

(b) Will the Honourable Member be pleased to state the number of
Muslims on all Divisions of the East Indian Railway who are drawing pay
between Rs. 80—800?

The Henourable Sir Andrew Olow: (a) No.

(b) As regards officers, 1 would refer the Honourable Member to the
classified list of railway officers. As regards non-gazetted staff, the
information available with Government is contained in Appendix C-II of
Vol. 1I and the statements at pages 69 and 70 of Vol. I of the Report by
the Railway Board on Indian Railways for 1940-41, copies of which are
in the Library of the House.

MUSLIMS DRAWING OERTAIN SALARIES ON EAsT INDIAN RAmLway.

1218, *Shaikh Rafluddin Ahmad Siddiquee: Will the Honourable
Member for Railways be pleased to state:

(a) the percentage of Muslims on all the Divisions of the East Indian
Railway drawing pay between Rs. 80 to Rs. 200 in comparison
with the percentage of staff of other communities drawing
pay between Rs. 80 to Rs. 200;

(b) the percentage of Muslims on all Divisions of the East Indian
Railway drawing salaries between Rs. 201 to Rs. 500 as sub-
stantive pay; and

(c) the percentage of Muslims drawing Salaries between Rs. 501 to
Rs. 750 on all Divisions of the East Indian Railway as sub-
stantive pay?

The Honourable Sir Andrew Olow: (a), (b) and (c). I would refer
the Honourable Member to my reply to part (b) of the prectding question
I regrev that our statistics are not maintained in a form which enables
me t> extract figures for the ranges suggested in the question.

CrLams oF MusLiMS FOR SELEOTION PosTs ON East INDIAN AND EASTERN
BENGAL RaAmLwavys.

1214. *Shaikh Rafluddin Ahmad Siddiquee: (a) Is the Honoursbl
%[Fmber for Railways aware that Anglo-Indian, Domiciled European a.n;
indu candidates were sent up in good number before the Divisional, Dis-
:.;l:tsreand 1H9?833§ 4gﬂiceb8:ll]acttﬁon Boards held for the selection posts during
ars on bo e E i wai
Bengal Railway? ast Indian Railway and the Eastern

tAnswer to this question laid on the table, the questioner being absent.
A2
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(b) Is the Honourable Member aware that the question of seniority
was relaxed in most of the cases of non-Muslim candidates appearing
before the Divisional, District and Head Offic: Selection Boards held on
the East Indian Railway and the Eastern Bengal Railway during the years
1986-40 for selection posts? '

(c) Is the Honourable Member aware that the Divisional Personnel
Officer and Kxecutive Officers of the Transportation and Commercial De-
partments of the Howrah Division, East Indian Railway, did not even send
up efficient and senior Muslims before the Head Office Selection Commit-
tee appointed for the selection of candidates for the ¥.ower Gazetted ser-
vice, Transportation Inspectors during the period, 1936 to 1941, though
several Muslims were examined by the Divisional BSelection Committee
during that period?

- (d) Will the Honourable Member be pleased to state whether the Divi-
sional Selection Committee, referred to in part (¢) above, mentioned any
thing against those candidates? If so, what?

The Honourable Sir Andrew Olow: (a) and (b). I would refer the
Honouranle Member to my replies to Mr, H. M, Abdullah’s starred ques-
tions Nos. 252 and 238 respectively asked on 25th November, 1940.

(c) and (d). Transportation Inspectors are not part of the Lower
Giazetted Service: on the assumption thal the question relates to this
service, I would refer the Honourable Member to the reply given to Mr. H.
M. Abdullah’s question No. 254 on the 25th November, 1940, and would
add that on inquiry it was found that a Muslim candidate was sent up.

CasH AND Pay CoNTRACTORS ON NORTH WESTERN RAILwaAY.

215. *Mr. Amarendra Nath Ohattopadhyaya: (u) Will the Honourable
Member for Railways please state if it is a fact that the Cash and Pay De-
partment work on the North Western Railway is run on contract basis,
while that of the Great Indian Peninsula Railway and the East Indian
Railway is run on departmental basis? If 50, why is there no uniformn
system adopted on State-owned Railwnys?

(b) Is it a fact that the contractors on the North Western Railway for
ensh and pav work are a firm of Messrs. Dina Nath Sheo Parshad of
Lahore who have got the ‘contract since 1917?

(c) Is it a fact that when the contract was placed with the said firm
in 1917, the rate accepted was about -/15/- per open mile per month and
since then the rate has been gradually allowed tc rise and once it rose to
the highest level of Rs. 2/10/- and which now stunds at Rs. 2/4/-?2 Will
the Honourable Member please state reasons for this abnormal rise in rate,
off-and-on, without calling for fresh tenders?

(d) Is there any instance on the North Western Railway or other State
Railways in which rates are increased from time to timne without calling for
tenders, as has been done in the case of Cash and Pay contractors on the
North Western Railway?

(e) When the rates were revised in 1936, was any time limit fixed for
the re-examination of the rates? If so, what was that time limit? Have
these rates since been examined? When are these rates to be examined
again or fresh tenders called for?
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Mr, T. 8. Sankara Alyar: (a) The answer to the first part is in the
affiimative.

As repurds the second part, uniformity is not the overriding considera-
tion in this matter,

(b) Yes.

(c) Tncreases were sanctioned in 1919, 1920, 1923 and 1924. The first
two increases were due entirely to rises in the rates of wages in other
departments of the railway. The increase in 1928 was due partly to a rise
in the rates of wages and partly to an increase in work. The increase in
1924 was due to the decentralisation of Pay Offices on the introduction of
the Divisional system,

(d) T4 i3 not proposed to undertake a special investigation of the kind
suggested. Tt is enough to state that the rules on railway codes do permit
of the variation of rutes, or the giving out of contracts, without inviting
tenders when circumstances so require. ’

(e) The rates were revised in April, 1987, and were liable to revision as
from the 1si of April, 1940. No change was recommended by the General
Msnager. The rates have not been re-examined since, as it is obvious that
in the present circumstances no such re-examination will result in any
reduction. The contract does not specifically provide for any fresh examin-
ation of rates. It continues in force up to 81st March, 1948, and, there-
after, subject to six months’ notice on either side.

Casa AND Pay CoNTRACTORS ON NORTH WESTEEN RamLway.

216. *Mr, Amarendra Nath Ohattopadhyaya: (a) Will the Honourable
Member for Railways please state whether it is a fact that the Cash
Contractors of the North Western Railway are paid separately for payment
to the Clearing Accounts Office staff?

(b) If the reply to part (a) above be in the affirmative, why is this sepa-
rate payment made when a very large number of the Clearing Accounts
Office staff was transferred from Lahore on the establishment of the Clear-
ing Accounts Office and the cost of payment to them was included in the
flat rate per mile paid to the Cash and Pay Contractors?

(e) Is it a fact that payments to workshop staff on the North Western
Railway are made by their own staff and not by the Contractors, who only
hand over the total sum required for the payment to workshop staff? Was
this concession notified in the tender?

(d) Is it a fact that the Cash Contractor is allowed contingen

such as, Telephone Connection Charges, Telephone Trunk cal?s. ioixgl;ei?::‘
stationery, etc? If so, what is the total amount debited to the North
Western Railway for such expenses and what is the check over it as well
as over t._he working expenses of his Office? Why are these expenses not
included in the remuneration paid to the contractors? What are the other
concessions allowed outside the contract and what are the reasons for
allowing the same? .

_Mr. T. 8. Sankara Aiyar: I have called for information and a reply
will be laid on the table of the House.



UNSTARRED QUESTIONS AND ANSWERS.

SoLE MusLiM FIRM OF SUPPLIERS OF MINERAL WATERS ON RAILWAYS.

56. Mr. M. Ghiasuddin: Will the Honourable Member for Railways
be pleased to state whether it is a fact that only one Muslin firm is
supplying mineral waters on the entire railways in India? If 8o, are

Government prepared to consider the employment of any other Muslim
.manufacturers of mineral waters?

"The Honourable Sir Andrew Olow: I am unable to say if it is & fact as
-neither Government nor the Railway Board maintain, a list of the firms
holding mineral water contracts on all the Indian RaHways. As regards
the second portion of the question, I would refer the Honourable Member
to 8ir Thomas Stewart’s replv to part (c) of Maulana Zafar Ali's starred
question No, 669 of 5th March, 1938.

'REDUCTION OF TH: NUMBER OF AERATED WATER CONTRACTORS ON NOBRTH
WESTERN RamLwaY.

57. Mr. M. Ghiasuddin: Will the Honourable Member for Railways
be pleased to state:

(a) whether there is only one aerated water contractor on the entire
Great Indian Peninsula Railway;

(b) whether there are four aerated water contractors on the North
Western Railway; and

(e) if the answer to parts (a) and (b) above be in the affirmative,
why the number of aerated water contractors is not reduced
on the North Western Railway?

The Honourable 8ir Andrew Olow: (a) and (b). I understand this is
80. :

(c) The matter is one primarily for the North Western Railway Admi-
nistration. but I would remind the Honourable Member of the conclusion
reached by the Central Advisory Council that contractors who have
rendered satisfactorv service should ordinarily not be replaced.

CasH AND Pay CoNTRACTORS ON NORTH WESTERN RAILWAY.

58. Mr. Amarendra Nath Ohattopadhyaya: Will the Honourabl:
Member for Communications please state if it is a fact that on the North
Western Railway, it was decided to run the Cash and Pay D-:partment
departmentally in 1936 and the post of Chief Cashier was advertised for
but at the last moment the policy was changed and the previous Pay
Contractors again got the contract on reduced rates?

Mr. T. 8. Sankara Aiyar: Yes,

GUuarDS oN NorRTH WESTERN RarLway.

59. Sardar Sant Singh: Will the Honourable Member for Communica-
tions please refer to the information given on the 5th November, 1940,
to my unstarred questions Nos. 26 (c¢) and 27 asked in the Legislative
Assembly on the 28rd February, 1940, vie. ‘26 (c). None, for the roason

(1334)
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-sthtdd in reply to part {b). But in accordance with an undertaking given
in the House, the block in promotion of guards on the North Western
Railway is being examined'’ and ‘‘27. The classification .of grades of
guards on the revised scales of pay as equivalent to grades on the old
scales of pay and the allotment of the existing posts under the revised
scales of pay is under consideration’’, and state the result of the considera-
tion?

The Henourable 8ir Andrew Olow: As a result of the investigations and
-careful consideration, Government reached the conclusion that no action
was necessary a8 the men were not deprived of any avenue of promotion
that they previously enjoyed.

GUARDS ON NOoBRTHE WESTEERN RAILwaAY.

60. Sardar S8ant Bingh: Will the Honourable Member for Communica-
tious please refer to the reply given to my unstarred question No. 108 (b),
dated the 10th March, 1941, and state the sanctioned and actual strength
-of guards in each grade on the North Western Railway in years 1982 to
1940?

The Honourable Sir Andrew Olow: I regret thet the information avail-
.able dovs not enable me to add to the particulars already supplied to the
Honourable Member in reply to purt (b) of his unstarred question No. 108
-and to question No. 109 asked on 10th March, 1941.

ProMoTION OF QGUARDS ON NORTE WESTERN Ramway.

61. Sardar Sant 8ingh: Will the Honourable Member for Cornmunica-
tions please refer to the reply given to my unstarred question No. 110,
-dated the 10th March, 1941, and stute the action taken by Government to
remove the hardship caused by not promoting any grade II guard to grade
iII from 1928 to 1940? If no action has been takzn, do Government now
propose to take any? If not, why not?

The Honourable Sir Andrew Clow: No action was or is being taken by
“Government who cannot accept the view that special measures are called
for when changes in organization and in traffic tend to retard the promo-
tion of staff. I understand, however, that 58 guards were promoted from
‘Grade IT to Grade II1 in 1940 and 1941.

ProMotrroy or Guarp3 oY Norta WESTERN RAILWAY.

62. Bardar Bant Singh: (a) Will the Honourable Member for Rail-
ways please state if some guards were selected and placed on the waiting
list in the Headquarters Office on the North Western Railway in the year
1928 and promoted to grade III in 19407

(b) Is it a fact that the list of selected guards su:table for grade pro-
motions made in Delhi Division on the North Western Railway was
wreplaced by a fresh list in 1940?

(¢) Is it a fact that some guards who were declared fit in the first
selection were declared unfit in the second, and those who wers unfit in
the first selection were considered fit in the second? If so, what were the
reasons for the change? .
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(d) Will the Honourable Member please state the reasons for the
difference in the procedure adopted by Headquarters Office and Divisioual
Offices, vis., keeping a list valid for twelve years by the Headquariers
Office and changing it after two years by Divisions?

The Honourable 8ir Andrew Clow: (z) Yes.

(b) The list of selected guards is maintained by the Headquarters Office
and not by the Divisional Offices,

(c) When recommendations are sent up from divisions they are based
on the up-to-date records of the men’s work and efficiency, changes in the
recomn:endetions fromn vear to vear are, therefore, pessible.

(d) Does not arige in view of the reply to part (b).

PassEs To RalLwaYy EMPLOYERS ON RETIREMENT.

63. Sardar Bant Singh: (a) Will the Honourable Member for Com-
munications please state what passes are given to railway employees who
retire from Railway service to take their luggage and livestock to their
home stations if situated on home lines or foreign lines on each State-
managed Railway and reasons for the difference, if any, between home
and foreign lines?

(b) Is the Honourable Member prepared to issue the same class of
passes for foreign lines as on home line for empluyees who retire and whose
permanent residence is on foreign Railways? If not, why not?

The Honourable Sir Andrew Qlow: (a) 1 understand that it is the
general practice on both State and Company-managed Railweys to issue
such passes to staff on retirement over their own home lines. Railways
party to the (Conference Association have not agreed to the interchange of
sucn passes over foreign’ lines.

(b) No, because I consider that the present pass concessions are
adequute.

GUARDS WORKING BRaNOH LINE TRAINS IN RAWALCINDI DivISION.

64. Sardar Sant Singh: Will the Honourable Member for Communi:-a-
tions please state if the Branch line trains are worked by senior grade II
guards in some Divisions on the North Western Railway? If so, why is.
this privilege denied to senior guards of the Rawalpindi Division?

The Honourable 8ir Andrew Olow: Government have no specific in-
formetion but are prepured to take the Honourable Member's words for
it. The allocation of Grade II guards to work of this kind must depend
on administrative considerations; it is not & privilege inherent in the
holding of such appointments.

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR.
ROADS.

Mr. President (The Honourable Sir Abdur Rehim): I have to informn
the Assembly that upto 12 Noon on Friday, the 18th March 1942 the
time fixed for receiving nominations for the Standing Committee for Roads
ten nominations were received. Subsequently four candidates withdrew
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their candidature. As the number of remsining candidates is equal to the-
number of vacancies I declare the following Members to be duly clected,.
riamely :

(1) Haji Chaudhury Muhammad Iemail Khan,

(2) Sardar Bahadur Captain Dalpat Singh,

(8) Mr. Saiyid Haider Imam,

(4) Captain Thakur Singh,

(5) Raja T. Manavedan, and

(6) Bardar Sant Singh.

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR.
THE DEPARTMENT OF COMMUNICATIONS.

Mr. President (The Honourable Sir Abdur Rahim): I have also to-
inform the Assembly that upto 12 Noon on Friday, the 13th March, 1042,
the time fixed for receiving nominations for the Standing Committee for -
the Department of Communications eight nominations were received.
Subsequently the candidature of one member was withdrawn by the pro-
poser and three members withdrew their candidature. As the number of
remaining candidates is equal to the number of vacancies, I declare the -
following members to be duly elected:

(1) Maulvi Muhammad Abdul Ghani,

(2) Mr. C. C. Miller,

(8) Mr. Muhammad Muazzam Sahib Bahadur, and
(4) Bhai Parma Nand.

ELECTION OF MEMBERS TO THE CENTRAL WDVISORY COUNCII,.
FOR RAILWAYS.

Mr. President (The Honourable Sir Abdur Rahim): I have also to inform
the Assembly that upto 12 Noon on Wednesday, the 18th March, 1942,
the time fixed for receiving nominations for the Central Advisory Council
for Railways ten nowminations were received. Subsequently four members
withdrew their candidature. As the number of remaining candidates is
equal to the number of vacancies, I declare the following members to be -
duly elected, namely:

(1) Haji Chaudhury Muhammad Ismail Khan,
(2) Dr. Sir Ratanji Dinshaw Dalal,

(8) Mr. H. M. Abdullah,

(4) Mr. H. G. Btokes,

(5) Mr. Kailash Behari Lal, and

(8) Lieut.-Colonel 8ir Henry Gidney..
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s, THE INDUSTRIAL STATISTICS BILL.

PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar (Com-
merce Member): Sir, I present the Report of the Select Committee on

the Bill to facilitate the collection of ‘statistics of certain kinds relating
to industries.

ELECTION OF A MEMBER FOR THE CENTRAL'COMMITTEE OF
THE TUBERCULOSIS ASSOCIATION OF INDIA.

The Honourable Mr. N. R. 8arker (Member for Education, Health snd
Lands): Sir, I move:

“That the Members of thia Assembly do proceed to elect, in such n.anner is may
be approved by the Honourable the President, one person from among their number
<o sit on the Central Committee of the Tuberculosis Association of India.”

Mr, President (The Honourable Sir Abdur Rahim) : The question is :

““That the Members of this Assembly do proceed to elect, in such manner as may
“be approved by the Honourable the President, one person from among their number
‘¢o it on the Central Committee of the Tuberculosis Association of India."

The motion was adopted.

¥ELECTION OF MEMBERS FOR THE STANDING COMMITTEE FOR
THE DEPARTMENT OF LABOUR.

Mr. H. 0. Prior (Labour Becretary): Sir, I move:

_ “That this Assembly do proceed to elect, in such manner as the Honourable the
President may direct, three non-official members to serve on the Standing Committee
‘to advise on subjects with which the Labour Department is concerned.’

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That this Assembly de proceed to elect, in such manner as the Honourable the
President may direct, three non-official members to serve on the Standing Committee
“to advise on subjects with which the Labour Department is concerned.”

The motion was adopted.

Mr. President (The Honourable 8ir Abdur Rahim): I may inform Hen-
~ourable Members that for the purpose of election of members for the
Central Committee of the Tuberculosis Association of India and the Stand-
ing Committee for the Department of Labour the Notice Office will be
-open to receive nominations up to 12 Noon on Monday, the 23rd March,
1942, and that the elections, if necessary, will take place on Wednesday,
the 25th March, 1942. The elections, which will be held in the Assistant
Secretary’s room in the Council House between the hours of 10-80 a.m.
-and 1 p.M., will be conducted in accordance with the principle of propor-
ttional representation by means of the single transferable vote,



THE INDIAN FINANCE BILL—contd.

Mr. President (The Honourable Sir Abdur Rahim): The House will
now resume consideration of the Indian Finance Bill, clause by clause. 1
-believe Qazi Muhammad Ahmad Kazmi is in possession of the House.
Will he come down nearer, so that the Chair may be able to follow him?

Qazi Muhammad Ahmad EKazmi (Meerut Division: Muhammadan
Rural): Very well, Sir.  (After coming down hearer.) When I was speak-
ing last evening, I submitted that in case a person who alleges that his
income is Rs. 1,150 and in accordance with that allegation deposits a sum
of Rs. 16 which is to cover that amount, and later on, on an inspection of
his accounts, it is found that his income was really Rs. 1,200 the result
will be that all the consequences and penalties will follow. Mr. Sheehy
gave an emphatic denial to that. With the experience and learning of
that Honourable Member, I felt nervous and at once I said that if he
-could satisfy me, 1 would withdraw. At that time I was speaking from
memory only. I have seen the law now, and though I am still afraid on
account of his experience and learning that I may be wrong and he inay
be correct, I think that before he gives me a reply he will just look at
two provisions of the Income-tax Act.

The Honourable Sir Jeremy Ralsman (Finance Member): It might
perhaps shorten the discussion if T inform the Honourable Member that
we do contemplate a special simplified procedure for dealing with these
‘low income cases, which I shall explain in replying to this discussion.

Qazi Muhammad Ahmad Karmi: I personally did not want to deal
with this matter at length, and before I started speaking on this subject I
approached Mr. Sheehy as to what they think of the hardship of this
section but I was not satisfied and no satisfactory explanation was given
to me,

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member has got the assurance now.

Qazi Muhammad Ahmad Kazmi: The Department is under a wrong
impresgion, on account of which this interruption was made by Mr.
Sheehy. The point is that once you call upon a person with an income
of between Rs. 1,000 and Rs. 2,000 to produce the accounts, the whole
trouble of aceounting under section 22 and the penalties under section 28
arise and for that very reason, in a further amendment, amendment No. 15,
I propose this. If the Government is so very anxious to realise something
from people who have got incomes between Rs. 1,000 and Rs. 2,000, let
there be a uniform rate of Rs. 10 for every person without any accounting.
You may increase that, but so long as it is to be based on accounting, the
result will be mere harassment and trouble to the people and a great
amount of work for the employees of the Income-tax Department and I
shall just make out that point by referring to section 22 of the Income-tax
Act. T would not read the whole of it but only the relevant portion.

(11339 )
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[Qazi Muhammad Ahmad Kazmi.]
It provides that a certain notice is to be given by the Income-tax Officer
for asking people to send returns. Then it says: -

“The Income tax Officer shall give notice requiring evary person whase total
income during the previous year exceeded the maximum amount which is not chargeable-
to income-tax to furnish within such period not being lese than sixty days as may
be apecified in the notice a return in the prescribed form and verified in thg prescri
manner, setting forth (along with such other particulars as n.ny be required by the
notice) his total income and total world income during that )ear.” ‘

The maximum has now been lowered to Rs. 1,000. All persons having
incomes between Rs. 1,000 and Rs. 2,000 will be covered by this. As
soon as the notice is issued, they are bound to send returns. What is
the result. A person in pursuance of this notice sends a return of Rs. 1,150.
Then under this very section the Income-tax Officer calls for the accourt
hooks of the man and he examines them and he says: ‘Your estimate is
incorrect. Your income ought to be Rs. 1,200'. Then, according to my
submission, all the subsequent penalties would follow. I would draw
vour attention in this connection to section 28 of the Income-tax Aet.
That is the section which provides penalties for wrong accounts. Even
in this case I would not bother you with the whole section but only refer
to the relevant portions thereof:

“If the Tncome-tax Officer. the Appellate Assistant Commissioner or the Appellats
Tribunal, in the course of any proceedings under this Act, is satisfied that any

rson. . . .has concealed the particulars of his income or deliberately furmished
inaccurate particulars of such income, he or it may direct that such person shall pay
by way of penalty. . . . . in addition to any tax payable by him, a sum not exceeding
one and half times the amount of the income-tax and super-tax, if any, which would
have been avoided if the income as returned by such person had heen accepted aa
the correct income.”

Then comes the proviso. I have got to see whether a case of this kind
‘s covered by the proviso and is exempted from the penalty. The very
first proviso says:

“Provided that :

‘no penalty for failure to furnish the return of his total income shall be
imposed on an asaessee whose total income is less than three thousand
five hundred rupees unless he has been served with a notice under sub-
section {¥) of section 22"

The case with which I am dealing is a case in which the return has
heen furnished and the return has been found to be inaccurate and as such
he is liable under sub-section (c) of section 28 and it is not correst to
allege that these people who are to be taxed will not be put to the worries
to which any person who keeps slipshod accounts, as is the case with these
people, will be subjected and that was the reason why I suggested that
if really the Government are bent on having something from this class
of people—and | have maintained again and again that this is not the
type of people from whom you ought to realise any tax—then I have sug-
gested an amendment No. 15. . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has moved that amendment.

Qazi Muhammad Ahmad EKazmi: Yes, with your permission, I haye
moved both, in order to save time. What I say is—do away with this tax
altogether. (After a pause and in reply to an Honourable Member.) It
menns Re. 10 per annum in two six-monthly instalments of Rs. 5.
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Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammaden Urban):
It is wrongly printed here.

Qasi Muhammad Ahmad Kazmi: Yes, it is wrongly printed. I read
it rightly.

‘Mr. President (The Honourable Sir Abdur Rahim): I have got in my
ocopy ‘‘six monthly instalments of Rs. 5 each’’.

(Qaxi Muhammad Abhmad EKazmi: It is a mistake, Sir,

As I was saying, the whole position is this. And in the end, I would
-only submit to the Honourable the Finance Member that while he was
speaking, he threw a challenge to Dr. Banerjea that he was prepared to
tax all incomes of salaries above Rs. 200 a month, on a graded scale,
prowided they were prepared to accept that challenge and provided also it
was not to be confined only to Government servants. That was partly
accepted by Dr. Bunerjea, but I think the Honourable the Finance Mem-
ber was discreet enough to throw the challenge to him and not to me,
because, from vhe hesitation of Dr. Banerjea I started suspecting that he
is either a rich man or he has got very rich friends. In my case, however,
he will find that the acceptance of the challenge will be pure and simple
4dnd there will be no amendment to that challenge.

The Honourable Sir Jeremy Raisman: Do I understand the Honourable
Member to say that he can bear with equanimity any tax levied on
anybody’s income that does not affect him?

Qazi Muhammad Ahmad Kazmi: Not necessarily; this tax would also
affect mny friends. But I am prepared to undergo that sacrifice for pur-
poses of war and for strengthening your hands for the conduct of the
war. The sacrifice must come from everybody. It is not only from tle
poor people that the sacrifice must come and not from the richer people,
-especially, in view of what I said in the beginning that the previous
amendment to this effect was accompanied with a cut in salaries. Then,
again, you will find that the cut in salaries was removed first and this tax
was removed afterwards. This time they have been discreet enough not
to bring in salaries at all.

The Honourable Sir Jeremy Raisman: I think the Honourable Men:-
ber is mistaken in thinking that anybody was subjected both to a cut
n salary and to .he additionsl rates of income-tax. The objection of the
oommunity which my friend, 8ir Henry Richardson, represents was that
Government servants who were subjected to the cuts were not subjected to
the additional income-tax. They were not subjected to both.

Qazi Muhammad Ahmad Kazmi: I stand corrected on that point. But
what I do say is that both the component parts of the population were
looked after at the time of the amendments,—the persons who were outside
the scope of the salary cut and also persons who were within the s:ope
of the salary cut. But now vou are only considering the cases of those
who are outside the scope of the salary cut and are leaving those who are
inside that amendment. My argument has got all the greater force by
this amendment of the Honourable the Finance Member. On the lsst
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occasion the amendinent contemplated both those who drew salaries and.
also those who did not draw such salaries. So, it does not take away the-
force of my argument and I think in my own humble opimion thet it
has gathered a greater force.

(Lieut.-Colonel Sir Henry Gidney was talking to the Chair and the
speaker stopped speaking.)

8ir Oowas}i Jehangir (Bombay City: Non-Muhammadan Urban): May
I point out, Sir, that the Honourable Member has stopped speaking for
the last three minutes?

Mr. President (The Honourable Sir Abdur Rahim): Then, the Honour-
able Member can go on. 1 am afraid, sometimes the Chair hag got to:
listen to the Member who comes to him. ‘

Qazi Muhammad Ahmad Kazmi: In the end, I would again appeul to-
the Honourable the Finance Member that it is not only the machine tools
of Mr. Husenbhai Laljee or the coal wagons of Mr. Neogy or the short-
stapple cottor of Mr. Deshmukh that we need for the success in the war
but we also need facilities for procreation, maintenance and physical deve-
lopment of the children of this country, and any hardshipe that are to be
imposed or the cluss'of people who are responsible mainly for the repro-
duction of the future generation will badly tell upon the future prospects
of the country itself.

Mr. President (The Honourable Sir Abdur Rahim): I will put both tbe
amendments to Bchedule II. The first amendrment moved is:

“That clause (a) of part I-A of Schedule II to the Bill be omitted.”

The second amendment moved is:

“That for clause () of Part I-A of Schedule II to the Bill, the following be
substituted :

‘(a) Where the total income exceeds Ra. 1,000 but does not exceed Rs. 2,000-

a sum of Ks. 10 in six monthly instalments of Ra. 5 each shall bo payable
by the nssessee’.’

~ Mr. J. Y. Bheeby (Government of India: Nominated Official): 8ir, T
interrupted my Honourable friend, Mr. Kazmi, yesterday when he ex-
pounded the case of 8 man who declared an income of Rs. 1,150 and was
found afterwards to have an assessable income of Rs. 1,200—he said that
such 8 man made himself liable to a penalty under section 28. I said"
that was not correct. In the first place, I quarrelled with his exposition
of the law. Section 28 would only make such a man liable to penalty if
he concealed the particulars of his income or deliberately furnished in-
accurate particulars of his income. Now, there would be no question in a
case like that of penalising a man for miscalculating his income by Rs. 50.
However, leaving that aside, what I had chiefly in mind was—because
Mr. Kazmi had mentioned the question of the deposit of Rs. 16 which that
man makes—that the Income-tax Officer would not take any advantage of
the deposit not being sufficient. We have worked out & scheme in draft
‘30 a8 to allow in a case precisely like that for the Income-tax Officer to say
to this assessee, ‘‘your deposit is Rs. 16, this is not enough. I am going



THE INDIAN FINANCE BILL 1043

to give you one month’s time to make up the correet amount’’. That is
why I said my Honourable friend, Qazi Mubammad Ahmad Kazmi, was.
not correct. We have these rules in draft and we have sent them for
criticism to our officers who will bave to administer this provision..

The Honourable Member, Mr. Kazmi, raised a point about accounts
and the difficulties which these assessees are going to have in this matter.
This question of accounts arises also in the cases of assessees with inuch.
bigger incomes than Rs. 2,000. It is a perennial question with the Income-
tax Department. It does not arise only in the case of assessees between
Re. 1,000 and Rs. 2,000. If they have not got accounts, the Income-tax:
Officer has got to do the best he can. In order to make things simple for
these people, if they, as we expect them to do, elect to make the deposit
instead of being assessed to income-tax, we have devised a draft form of
return consisting of one sheet of paper. Anybody who knows the present
form of income-tax return knows that it contains a great many sheets of
paper. We have heard complaints from Mr. Lalchand Navalrai about the-
complexity of the form and so on.

Qazi Muhammad Ahmad Kazmi: Even Income-tax Officers find it
difficult to understand this form.

Mr. J. ¥. Bheehy: We Lave devised a simple form of return of one
theet of paper. This is still in draft form, it is not yet final.

8ir Cowasji Jehangir: Only for these people?

Mr. J. F. 8heehy: In the case of my Honourable friend, Sir Cowasji'
Jehungir, he will be required to furnish some more particulars. This form
runs as follows:

“

- - . * * -

In compliance with the public notice under section 22(I) calling for returns of

income by the........ccoocoiiiiineriiiniiianins 184......, I hereby declare that—
my total income for the year ending ..................
the family's € year e g amounted to Ras............... 2
as follows :
Balaries Ra.
Interest on securities Rs.
‘Property Rs.
Business, profession and vocation Ra.
other sources Rs.
* * * * ¥ &
Total Rs.

2. In discharge of m{l liability to be assessed, I have deposited on the .............c...
of 184......, a sum of Rs..........0...in the Defence Bavings Bank -.Account at the-
..... cvnienninessnnesnneeneen POSE office a8 per certificate attached.

Signature.........c..ccereiiiccniriinens

shtﬂ!..._..g‘.._..._..,......._..._.i-..-‘.-.‘.-‘..-,..‘..g_-_-g_nqu._ugn
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Mr. H. A. Sathar H. Esak Bait (West Coast and Nilgiris: Muham.
smadan): Will that be accepted as it is or will the accounts be called for?

Mr. J. F. 8heehy: Normally it will be accepted. You must realise
that these are the people who are not on our books. If & man who is now
on our books as an assessee with an income of over Rs. 2,000 comes along
with one of these forms, naturally the Income-tax Officer will grow sus-
picious. But if a man who is not on our books—mind you, you have got
lo realise that now every assessee and everybody who comes within the
.purview of this Finance Bill is, under the provisions of the Inceme-tax

Act, as amended in 1939, liable to make a compilsory return of his
income. '

8ir Cowasji Jehangir: Have you not got a limit?

Mr. J. ¥. Bheshy: No; evervbody must.

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhamma-
-dan Rural): Has the Honourable Member caleulated the income that is
to be derived and the expenditure that has got to be incurred?

Mr. J. ¥. Bheshy: We have some idea of that. The Honourable the
Finance Member will deal with that. We will not worry these assessees
who are not on our books and whom we think are assessees with genuine
lower incomes and we will not enquire too closely into their returns. That
.is all T have to say on the points raised by Mr. Kazmi.

Pandit Lakshmi Kanta Maitra: Sir, I rise to support amendment No.
14 which stands in my name also and reads thus:

“That clause (o) of part I-A of Schedule I to the Bill be omitted.”

Phis amendment seeks to delete the provision for assessment to income-
sax of all incomes below Rs. 2,000.

Sir. as one who with my Honourable friend, the Mover, tabled this
amendment, 1 feel I should in a few ‘words explain what was at the back
of mny mind in tabling this umendment. Fortunately the statement juet
urade by the Honourable the Finance Member has clarified the position io
a very large extent so far as the legal or rather the proceedural aspect is
concerned. I shall be spared the necessity of explaining in detail the pro-
“yigions of the Income-tax Act which, in my opinion, do not quite fit in
with the proposed taxation in the Finance Bill. It is a welcome relief to
learn from my Honourable friend, Mr. Sheehy, that the income-tax return
form which is a very complex and complicated document is going to be
simplified in the case of poor assessees which T have in mind in this
amendment. T would also suggest to the Honourable Member that the
.entries may be worded so clearly as to leave no room for doubt in the
minds of either the Income-tax Officers or of the assessees as to their real
import. I have complained very often in this House that the income-tax
roturn forms are something not very intelligible to us. I had an ocecasion,
very recently, to fill up an income-tax return form of a client of mine who
was the trustee of a religious organisation holding certain Government
<securities. While filling the return, T could not fill one single item in tha
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whole document. At last I had to approach an officer of the Department
who advised me to enter simply, ‘‘no, no, no, and so on’’. I said if I had
filled up all the columns with ‘hos’, then I would get no refund of the tax.
The Income-tax Officer said: ‘‘you do like that, because as it stands, you
do not come under any category whatsoever’’. Well, 8ir, this means at
wny rate & huge waste of paper in these days when we are being advised
in season and out of season to use less paper. BSo let us have a clear
simple and precise form for the benefit of the assessees as well as of the

AYBESHOrS.

Then, Sir, [ am afraid I cannot agree with the interpretation put on
section 28 just now by my Honourable friend, Mr. Sheehy. Mr. Sheehy
seems to think that the penal provisions contained in section 28 are only
applicable to cases where there has been a delibérate suppression of facts
with regard to income or where there hus been u deliberate mis-statement
n order to dodge taxes. While these provisions are undoubtedly there for
such cases, I would respectfully draw the attention of my Honourable
friend, Mr. Sheehy, to the fact that section 28 also contemnplatus cases
where there has not been any filing of return at all.

Mr. J. P. Sheehy: 1 know that quite well. 1 was only dealing with
the particular case mentioned by Mr. Kazmi where a wau filed a return
declaring Ks. 1,150 and was then found on assessnient to have an income
of Rs. 1,200. T know all about these penal provisions.

Pandit Lakshmi Kanta Maitra: You are expected to know it, but [
would not presume too much. Coming to the merits of this amendment I
would like to point out to the Government that as an incidence of taxation,
it will add substantially to the burden of the vast body of people whao
are known as middle classes of society. I have not been able to under-
stand what substantial benefit Government are going to derive from it, so
as to justify this violent departure from what has been the practice up till
now. They propose to have different rates on different slabs of incoms
with increased surcharge in cases where they were not applicavle. Mr.
Sheehy could not give us an idea of the number of persons likely to be
trapped by this provision, nor ia he in a position just now to tell us the
amount of expenditure that would be involved in the collection of the tax
and the nett gain. T hope the Finance Member will, in his reply, explain
that in detail; but we have our experience of the past when income-tax
was imposed on all incomes from Rs. 1.000 and upwards. Those wern
days of acute trade depression and there was tremendous fall of revenue
of the Central Government under all heads; and the public had no other
alternative at the time but to submit to that taxation. In actual opera-
tion of the measure it was found to work incalculable mischief and miserv
to the assessees. Biriwalas, panwalas, petty grocers,—all classes of
people came to be roped in and were persecuted; and the result was that
there was so much bitterness against the Department that T heliave
although there might have been some gain in money, thére was consider-
able loss to Government in prestige. We heard from the Honourable the
Finance Member's reply vesterday that though it was not possible for him
to lay his finger on the visible increased spending power of the neople. it
was undoubtedly there; nevertheless, he in all fairness admitted that in a
country where more than 99 per cent. of the people were poor, it was
impossible not to add to their burden by any measure of taxation. How

|
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far this war has improved the economic condition of the people at large is
at best an academic question. The fact remains that those who had
already been in service and in receipt of fixed and moderate incomes,
without any additional emoluinents accruing from the adventiticus cir-
cumstances of the war, are a class which fur out-number those who have
got jobs or earned incomes on account of wur production and supply.

If this tax were imposed on people who had been directly benefited as
a result of the war, or who had got employment as wage-esrners, techni-
¢ians, mechanics, fitters or as contractors or in a thousand and other
ways, there would certainly have been justification far this measure. But
this tax will fall uniformly on the shoulders of all persons with modicum
of income and in case of persons unconnected with any kind of war service,
bow can it be said that their incomes have in any way been enhanced or
that their economic power of resistance increased? Now, Sir, it is well-
known that since the outbreak of the war, in spite of the efforts of Govern-
ment to keep down prices no appreciable success has been achieved. In
September, 1939, immediately after the declaration of war, price control
Loards were set up and at that time Government permitted ten per cent.
all-round increases in the cost of commodities. What is the condition
now? In spite of the price control boards and of other agencies set up
by the Government of India and the Provincial Governments, the prices
of all kinds of commodities have gone up to an abnormal extent,—in some
cases to cent. per cent., in others to 75 per cent. but in most cases ranging
between 50 and 75 per cent. 1f the Government of India had a rough idea
of the family budget of an average respectable Indian gentleman of the
widdle class they would have realised that as an incidence of taxation this
would weigh far more heavily on that class than on any other classes of
persons. And it is known to everybody that every conceivable thing thst
goes to make human life possible on this earth is now costing the people
1oore and more. Bir. the recent international developments have further
aggravated the situation and I ask Honourable Members of the Treusury
Benches to realise that. Certain areas of the provinces of Bengal and
Assam have been declared emergency areas from which there has been a
large-scale exodus of the civil population. Pcople in receipt of fixed
enlaries have had to shift their families to mofussil places at heavy cost.
Thev have now got to maintain two distinet sets of establishments, one in
the mofussil where their family had been shifted, and the other, in t..he
eities where they have to remain to earn their ]wellh_ood. Then, agsin,
lately in the urban areas so many factors have come into play that it is
hecoming almost impossible for them to carry on with their normal income.
In the rural areas where they have shifted their familiss house-rent has
gone up to such a high figure that Provincial Governments have been
contemplating rent control Acts for them. But whatever may be the out-
come of such measures, for the present at any rate, they must have to go
in for these increased burdens.

But apart from all this you bave to take another very vital factor into
consideration, and that is, in certain provinces, such as Bengal and the
Central Provinces, assessees of income-tax are nutomntic_ally subjected to
an additional Provincial Tax which is provided in thei_r Finance Acts. For
instance, any assessee of income-tax in Bengal is subjected to another tan
of Rs. 30, which he has to pay in addition to the income-tax. Thus, a
person in Bengal with an income of Rs. 1,060 will be assessed to Rs. 18
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odd by the Central Government and he will also be called upon to pay, as
soon as he is assessed here, another tax on a flat rate of Rs. 30 in accordance
with the Finance Act of his own Provincial Government. That is a factor
which has to be very carefully borne in mind. If it werg possible in the
Finance Bill,—and I do not know if it would be intra vires of this Legisla-
ture,—to make a provision that people assessed to income-tax on incomes
up to Rs. 2,000 should not be liable to any other tax on income in Pro-
vincial Governments, that of course would have been something. But I
am not certain if this Legislature has got any power to do anything in that
direction. So this fact ought not to escape the consideration of the
Honoursble the Finance Member who is imposing this fresh burden on the
1niddle-class people.

The Honourable Sir Jeremy Raisman: I am sorry I did not catch the
{set ubservation of the Honourable Member.

Pandit Lakshmi Kanta Maitra: Sir, I will repeat. The Bengal Govern-
ment has got a provisin in its Finance Act by which every assessee of
income-tax is subjected to unother income-tax at a flat rate of Rs. 30.
In other words an assessee who has an income of Rs. 2,000 and is assessed
t0o mcome-tax under the Central Finance Act is also subjected to an addi-
tional tax in the Province of Bengal of Rs. 80. In the Central Provinces
and also perhaps in one or two other Provinces similar Finance Acts have
been passed. I know sgitation had been going on to bring this matter up
tc the Federal Court to have a decision of their Lordships whether such a
special Provincial Incometax was not ulirg vires of the Provincial Legis-
lature. This being the position, Sir, I think the Honourable the Finance
M-mber should have made some provision in the Finance Bill to the effect
that assessees of Income-tax with incomes upto Rs. 2,000 should not be
suhbjected to any additional taxation in respect of their incomes anywhere.
If ihere were a provision like that, I would have partially supported it, but,
a8 1t is, when a person it liable to double taxation one by the Central
Government and the other by his Provincial Government, I have no other
<ouree left open than to oppose this taxation here.

Bir, in the past we contended that burdens should not be imposed on
people to such an extent as would compel them to lower their standard
«of living. We do believe that the people of this country are over-burdened
with taxes. We do feel that though it is incumbent on every one of us to
make heavy sacrifices at the time of war, it is the duty of the Government
also to see that the burden is not made too heavy for the people to bear it.
And, personally, I do not understand why the amount which is sought
to be raised by this tax should not be met by borrowing. If the Honour-
able the Finance Member could borrow to the tune of 85 crores of rupees,
I do not understand why this 50 lakhs could not also be so met. But by
taxing the poor man in order to raise this 50 lakhs, you do not seem to
realise how much it would cost you? Do you realise how much bitter-
ness you would create in the people of this country, especiallv at a time
when goodwill is 80 much needed? Do you think by taking such steps vou
could keep up the morale of the people at a high level . If the impression
guins ground that far from giving any relief to the people in dny direction,
you ge on piling tax over tax on the poor, do vou think that is going to
create for you the kind of atmosphere vou want? I think, Sir, this would
be height of indiscretion on the part of Government to impose this tax.

B2
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The different Trade Union organizations in this country have submitted
memorials to the Government for the consideration of their hard cases.
The All-India Postal Union have also submitted memorials to the Govern-
‘ment praying for consideration of the hard lot of the second-grade staff,.
the new entrants in service, the clerical staff, postmen and peons. Uptil
now no rehief has been given, but at a time like this when they are carry
ing cn their duties to the Crown and to the country at tremendous risks to
thewselves, you impose this additional burden on them which they cannot
at all bear. This new measure of taxation has come to them as a bolt.
from the blue. I have been flooded with represehtations from all parts.
of the country to bring to the notice of the House the grievances of these

ill-puid people.

My Honourable friend, the Deputy Leader of my Party, the other day
made an observation that in these hatd days it was the duty of the Govern-
ment to see that the labour force of the country was not discontented. So.
from all points of view, this new tax on incomes ranging from Ra: 1,000
to Rs. 2,000 should not be supported by anyone.

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions: Non-

12 NooN Muhammadan Rural): Sir, we are now dealing with two amend-
ments: one with regard to new imposition of income-tax on

incomes between Rs. 1,000 and Rs. 2,000; and the other with
regard to alternative of defence loan. 1 am not dealing with the adminis-
trative aspect of the question—us regards difficulty of accounting and diffi-
culty of collecting and the expenditure to be incurred in collecting the
tax. I do not propose to deal, either, with general arguments against this.
taxation which have been very ably dealt with by my Honourable friend,
Pandit Lakshmi Kants. T shall confine myself to the question as to
whether this special imposition of tax is justifiable from the point of view
of the capacity of the assessees to beur this new burden. In justitication
of this taxation, the Honourable the Finance Member has given us his
ideas about the financial position of the assessees likely to be affected by
this fresh imposition. He has given his definition of & poor man in this
couattv. I speak subjecl tn correction, if T understood him aright h2
has told us, on a previous occasion, that the poor man in this country is a
miit with an annual income of Rs. 100 or Ra. 200 a year and he has algo
told us thut a man in this country with an income of Rs. 1,000 a year is
not 8 poor man. I had some doubt. The proposition seems to me to be
8o devoid of anv regard to actual facts that I had some doubts as to whether
I really understood him properly, but now I am satisfied that that was his
definition.  Let us examine this position. He considers a man with an
annual income of 100 to be a poor man, A man with Rs. 1,000 a yvear,
what is his monthly income? A little over Rs. 75. My Honourable
‘friend is not prepared to accept that man as a poor man and under that
conception he does not feel any difficulty in imposing this new tax upon
him. T can only sayv this that it is very unfortunate that the Honourable
the Finance Member has got no clear idea about the finaneial position of a
man in thig contry who enjoys only an income of sav Rs. 80 a month. A
man with an income of Rs. 80 a month, burdened with an average family
of 4 or 5, especally in view of the customs and usages of our countrv—
good or bad—unlike the people of any other country we have to incur a
large - expenditure on occasions of marriage, shraddh, and on a hundred
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and one other things. Whether these institutions are good or bad is a
different matter. The fact is that those are the customs and we have to
meet ull this extraordinary expenditure. In view of that, it is not correct
‘4o think that a man with a thousand rupees a year is not a poor man, but
that iie is quite able to bear this fresh burden. It is only betraying
dgnorance about the actual position of cur people.

The Honourable the Finance Member -has given us another pmpg::tt(:c;?‘;
¢ has said that 95 per cent of the businessmen now enjoying an inc

g five to seven thousgnd rupees had an income of 2,000 to"B.OOO‘before t.h_e
war. I most emphatically challenge that statement. Will this proposi-
tion stand a ;oment’s examination?  Are we to forget that the income of
rour people has gone down in various directions during this war time?
Pixport business hus gone; import business has gone; we have lost our
trade very substantially on account of the loss of the European market and
.gevers! other mnrkets. These are not isolated cases but thev cover a very
larze number of people. From being trebled, as the H‘onf)urnble the
Finunce Member seems to think, from 2,000 to 6,000, their income hn?
‘been reduced from 6.000 to 2.000—quite the reverse. Any number of
instances can be cited. Take the cuse of the taxi driver, the loiry drivers;
take sven the legal profession. 1 may perhaps inform the Honourable the
Finunce Member that the legal profession is practically doomed.in all parts
of Indin as their tota] income has heen reduced—it will be no exaggeration
if T sav—by at least half: in fact 1 am making a most modest statement.
Business in directions like coal, mining, timber, cotton,.stock exchange,
machinery and tools and even rice has gone down and the income of pgopl.e
in all these has been reduced, not increased. Therefore, there is no justi-
fication in fact for that proposition, that the income of 95 per cent. of
‘businessmen has increased.

Then it is said that we are taxing only those persons who have bene-
fited from the increase in national income as & result of war supply. That
point has been discussed by various speakers. I shall not go into that
rexhaustivelv. Allow me, 8ir, to make this one observation, that we must
‘have u correct iden about the national income. The income of some
‘people, of some industrialists, of some capitalists or of some who have
bacn dumped into the Supply Department, mayv have increased; but that
is no justification for waving that the national income’ has increased. I
-should like to give one illustration. Tt will not do to speak of the average
income. Without meaning anv disrespect mav I give this illustration?
‘The Honourable the Finance Member has an income of over half a lakh
.of rupees a year. He has got half a dozen servants in his house; their
income is sayv 15 to 20 or even more per month. If he takes an average,
‘then certainlv the average income of those servants will be verv consider-
-ably higher than 20 or 30 or 40 or 50 rupees. That is a very misleading
idew, to talk of the general rise in national income and the rise in income
-of some isolated people.

We are told that only those are at present being assessed whose income
‘has increased, and that it is in his contemplation to assess the masses of
‘the people later on. T.et us only hope that that time will not come. My
-submisgsion is that it is not a question of theory or of any principle of
-economics—the question_is whether having regard to the actual position
of this class of people, this taxation is justifiable or not. As regards the
.alternative of compulsory saving, anybody who has got any idea of the
;people of this country whose income was about 75 or 80 rupees a month
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ought to know that it is impossible for these people to make any savings:
at all. I have got something to do with a bank. My own experience as a
banker is this, that those people who have got am ineome of Rs. 250 a
menth can never save anything. There may be a few isolated cases like
bachelors and so on; but the average Indian family man with an average:
emall family of four of five people, with an income of Rs. 250 or even
Rs. 800 a month—I say it is impossible as a matter of fact for him to
_mske any savings at all. Now, Sir, you are asking these people, men with:
say an income of Rs. 85 a month, to make savings. They may save by
borrowing. and not by anv other wav. Therefore, Sir, I do hope that after
a more dispassionate examination, not out of any ‘political consideration,
because I am not referring to the war situation,—you will agree to reconsi-
{er your proposals. Even apart from any political considerations, there
are very good grounds why this question should be considered more care-
fullv. ' Sir, I support the motion.

Mr. N. M. Joshi (Nominated Non-Official): Mr. President, in ordinary
times I consider that an income between one thousand and two thousand
rupees should not be exempt from income-tax. 1 had expressed my view
several times before, that there was & good case for imposing income-tax
on incomes between Rs. 1,000 and Rs. 2,000. But, Sir, so far as this
class is concerned, the present times are not ordinary times. The cost of
living has gone up between 25 per cent. and 85 per cent. at least, and the
salaries of people who get say between Rs. 80 and above have not gone up-
at all during this war, and, therefore, on account of the rise in the cost of
living, there is already a cut in the salaries of these people, and that is &
very heavy cut, because a man with an income of between Rs. 1,000 and
Rs. 2,000 will have practically a cut i his earming between 25 and 85 per
cent. and he has already paid a verv heavy tax. I, therefore, feel that tﬁr
is not a time for imposing a further tax on this class of persons. The
Honourable the Finance Member is anxious that people should not purchase
more things and make their living more expensive. He wants to prevent
them from purchasing certain things like luxuries. But, Sir, a man having
an income between Ks. 1.000 and Rs. 2,000 has not got a larger purchasing
power at all. His purchasing power is alreadv reduced by 25 per cent.
Therefore. 1 feel that there is no case at all at this time for imposing amw
incoine-tax on people whose incomes are between Rs. 1,000 and Rs. 2,000).
Not only that, there is no case for the Honourable the Finance Member to
say that this tax is only intended to prevent people from buying certain
things which they should not buy at this time and add to the dearness:
which already prevails in the country. I hope, Sir, the Honourable the
Finance Member will not insist on imposing this tax on this occasion

Mr. K. C. Neogy (Dacca Division : Non-Muhammadan Rural) : 8ir, I
should particularly like to emphasise one of the points made by my friend,
Pandit Maitra in support of the amendment moved by my friend, Mr.
Kazmi. My friend drew the attention of the House to the fact that by
the lowering of the exemption limit in respect of income-tax, we would
be subjecting a large class of people, with comparatively small incomes,
not merely to the inciderce of the central income-tax, but also to the
incidence of certain provincial taxation. I have in my hand the Bengal
Finance Act, being Act No. IX of 1989, which is known ss the Tax om
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Professions, Trades, Callings and Employments Act, and I shall read out
its operative section :

“As from the 1st day of April, 1839, ev persou whr was ussessed to income-tax
under the Indian Income-tax Act, 1922, in the preceding financial jear in respect of
earnings on any profession, trade, calling or employment pursued either wholly or in

rt. within the province either by himself or by an agent or representative, shall
a liable to pa !por each financial year a tax in r of any such profession, trade,
calling or employment at the rate of Rs. 30, in addition to any tax, rate or duty ot
fee which he is liable to pay under any other enactment for the time being in

force.”

Now, Sir, take the case of a person in receipt of taxable income of
Rs. 1,250. Under the Central Act he would be liable to pay Rs. 18 us
the tax, but automatically he would be liable to pay another Rs. 30 under
the Bengal Act. T do not know whether the Government have taken into
aecount this circumstance before coming to their decision in regard to the
lowering of the taxable limit. =~ Nowadays the Provincial Legisiatures
exercise very much extended powers in respect of finance and other sub-
jects, and it is very necessary for the Government of India to be inore
circumspect in such matters, particularly in matters relating to legislation,
than they appear to have been in this particular case. T should like to
be nssured by my Honourable friend that he had actually had this point
examined before coming to the conclusion that the taxable limit could ve
lowered all round in the manner which he proposes.  Sir, in the United
Provinces an attempt like this was made, that is to say, an attenipt to
impose & taxation of the nature which is imposed in Bengal, but as the tax
was proposed to be levied on a graduated scale, a constitutional objection
was taken on the ground that that would be virtually entrenching upon
the sphere of Central taxation and would be ultra vires in so far as it would
be tantamount to a competitive income-tax. But in order to avoid that
difficulty, the Bengal Government imposed a flat rate of taxation which
really operates harshly, particularly on the lower scales of incomes. I am
glad to find the Honourable the Member for Education, Health and Lands
in his seat, because he had something to do with the passing of this
Bengal Act, and T hope that during the conversation that I noticed he was
having with the Honourable the Finance Member, he has been avle to
persuade him to accept the amendment moved by my friend, Mr. Kaxmi,
;:31 th:l interest, particularly, of the poorer sections of the assessees in

engal.

Now, Sir, T am informed by my friend, Mr. Kazmi, that, apart fromn
any positive measure of taxation which the United Provinces may pass on
this subject, there is already a measure under which certain privileges and
concessions are granted to agriculturists, in case they are not assessable to
income-tax. I am told that in regard to the instalments for puyment of
their debt, in regard, again, to the rate of interest payable by them on
their loans, the agriculturists are entitled to certain concessions in case
they are not assessable to income-tax. Now, Sir, we are not merely
legislating here for the purpose of replenishing the coffers of the Central
exchequer, but we are automatically taking away certain privileges which
certain classes of people may enjoy in the provinces under certain enact-
ments.  As T said before, having regard to the independent jurisdiction
which the Provincial Legislatures enjoy in this matter, 8 much more cure-
ful examination of the position is called for before enactments of this
character can be considered by this House.



1352 LEGISLATIVE ASBEMBLY . [19Ta Marcs 1942

(Mr. K. C. Neogy.]

. I do not want to say anything on the gencral aspect of the juestion,
but T should like my Honourable friend to remember that the exemplion
limit in regard to the income-tax should be fixed on & minimum standard
of subsistence which is expected to be allowed to the people who are going
to be taxed under a measure of this kind. 1 should like him to tell us
what, in acoordance with the opinion of the Government, is the minimun
standard of subsistence which should escape assessment. From the form
which wus read out by my Honourable friend, Mr. Sheehy, it appcars to
me a3 if Government were more anxious that the agsessees should sub-
scribe to the war bonds than that they should be subjected to assessinent
to the ircome-tax. I wondered as to whether this particular measure,
which reduces the taxable minimum, is really intended to operate as a sort
of fillip to subscriptions to the war funds, rather than as a measure of
contribution to the Central exchequer. '

8ir Oowasji Jehangir: War loans.

Mr. K. O. Neogy: Yes, war loans. Certainly the Income-tax Depart-
ment is interested in the collection of tax leviable under the Act and it 18
not part off their duty to utilise an enactment of this character for the

urpose of enforcing either national smvings or contribution to the war
oans. I support the statement made by my Honourable friend, the
Deputy President, that from what we know about the financial position
of our people. the Honouratle the Finance Member is likely to be dis-
appointed in regard to one part of his scheme, namely, that the assessees
would choose to invest in war bonds rather than pay the tax. They will
have to pav the tax, of course. they will have rio alternative left, but
the amount of hardship to which they will be subjected is known to us,
and T do not think that my Honourable friend is in & position to realise the
extent of the hardrhip which he is imposing on this class of people. Thew
have to maintain a standard of living, T would rather say thev have to
keep up appearances, having regard to the manifold liabilities of a financial
character which they have to bear. Tt is really regrettable that, when
prices are soaring high, when in everv direction conditions of living are
becoming more and more difficult. the Government should think of coming
forward with a prcposal of this character.

8ir Cowasiji Jehangir: I am one of those who believe that, at least in
war time, all classes of people should be made to contribute to the treasuty,
but in legislation of this kind I do think that Government must consider
the consequences other than merely questions of raising revenue. We
bave certainly heard today of one consequence, and if the facts that huve
been given to us are correct, that is to say, that people earning between
Rs. 1,000 and 2,000 would, in addition to the tax that this House is
asked to levy, would also have to pay to a Provincial Government—the
Bengal Government—another Rs. 80, which is much more than what the
Honourable Member is levying . . . . . '

An Honourable Member: Nearly double.
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Sir Oowasji Jehangir: . . . . nearly double the amount; then I think
it is one of those consequences which this House will not agree to. It is
not possible for us to agree to an sutomatic payment to a Porvincial Gov-
ernment of double the tax that we levy. But, Mr. President, there are
other consequences that Government seem to have forgotten. They ure
in a different direction, nothing to do with revenue—I mean, frauchise.
By this Bill Government are bringing within the franchise thousands upor:
thousands of people. At present they have no vote for the Legislative
Assembly, but as scon as they pay income-tax they acquire a vote, and,
practically, the frunchise is doubled. That is one of the consequences that
Bir George Schuster’s action had in lowering the limit to one thousand
rupees, and T believe the Congress were most grateful to him 1or his
action, for he hrought on to the rolls thousands upon thousands of men
who voted for the Congress, which otherwise thev would have lost. Now,
my Honourable friend is doing the same thing, and if an election takes
place next vear or within a few months, thousands of people will get the
vote which they would not otherwise get.
L]

The Honourable Sir Jeremy Raisman: Tx it not a fact that at the time
when the Government of India Act. 1935, was passed, those additional
taxpavers already had the votes then?

‘Sir Cowas}i Jehangir: No. Every income-tax payer has been given a
vote for the Tegislative Assembly, at least in the City of Bombay, but
if he is not an income-tax payer he -does not get the vote, and that was
actually what took place. I am sure my Honourable friend, the Com-
merce Member, will realise that fully and I believe he knows it.

The Honourable S8ir Jeremy Raisman: We levied a‘ tax on the lower
incomes up to the vear 1935-36, so that, at the time the present Govern-
ment of India Act was passed, these lower income-tax payers were qualified.
And what has happened is that by abolishing the tax on these lower in-
comes we considerably reduced the extent of the franchise.

8ir Oowasji Jehangir: No, it is the other way about. In the election
-of 1984, all these income-tax payers, that is to say, those earning hetween
Rs. 1,000 and 2,000, had the vote due to the action of Sir George Schuster,
and there has been no election since. They are how deprived of it
because subsequently the tax was again brought within the limits of
Rs. 2,000 and above. But when we fought the elections of 1934, 1 well
remember to what extent the voting rolls had increased and the conse-
quences of that.

Mr. Akhil Ohandra Datta: May I know if it is your own point of view.
or if you are speaking from the point of view of the Government?

. Bir Oowasii Jehangir: 1 am speaking from my own point of view, noth-
ing to do with Government. What T say is that in a legislation which is
m!;ended to raise revenue you do something verv different, You may
raise a little revenue, but you do something different and the consequences
are great in oi.'.her directions. Therefore, you have to look at legislation
intended to raise revenue from all points of view. T repeat that, when
T came into this House this morning, T had not the slightest idea that all
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these poor people earning between Rs. 1,000 and 2,000 would be mulcted
in Bengal to the extent of another Rs. 80. 1 do not know' whether my
Honourable friend, the Finance Member, knows whether it is correct or
not. I believe the Honourable Mr. Sarker knows something. Ii was
one of his actions, but whatever that may bé, if that is a fact, we did'

ngtte realise it and luckily it has been brought to our attention before we:
vote.

Now, Bir, I do also look, in these dangerous and difficult times, to the:
political aspect of the case. I may admit that even before T heard of
this Bengwl Act T had decided to vote against this measure and support the
amendment, but I am more convinced than ever now, and one of the
reasons that led me to make up my mind to vote against this measure
was the political aspect.  After all, in a country like India, people earning
between thousand and two thousand are mostly literate and it has been
one of those groups of people who have had considerable influence in
political affairs, and at this time T do not desire in any wav to disturb
their mental equilibrium, to put it very mildly. T would rather not risk
it.  But, naturally, such arguments can only be raised when we know
what is the amount at stake. How much do Government expect io get
out of this tax?

There are three questions to which I should like to have answers,
I would like to know, firstly, what amount Government expect io raise,.
net and gross, net being actually what they will get, the gross being what
they will get on paper. But the cost of collection will be considerable.
Have Government actually worked out these figures?  These sre the
most important factors of which the House must be made aware.  One of
the reasons for relieving this class of people from the income-tax was,
we were told, this cost of collection, and it is actually on Government
records that the cost of collection being heavy it is not worth while im-
posing this tax. But, naturally, things are now different.  Attention has
been drawn to an amendment of the Act since those days whereby things
may become easier for Government to collect this tax. Then, again, the
object of Government is not merely to collect this tax. The real aim is
to make thess people more responsible mentally by subseribing 0 the
loans. At any rate, whatever, it is, whether it is a subscription to the
!oans or whether it*be a direct tax, it must cost money to collect. What
is that cost? Ts it commensurate with the risks we run? Is it worth
while?  Government must have studied the question from this aspect
before they proposed this tax. ~We would like to have a few figures which
would be most useful to the House and would lead them to a proper
appreciation of the position.

Mr. President, we know very well that it is no question of voting in
this House just now. Tt is only for Government to decide ar to what
they will do. A few may walk into the lobby ineffectively. That mokes
no difference to the position as it stands. Looking at the matter from the
political point of view, from the point of view of the double taxation thut
it will impose, from the point of view of the franchise, I trust that Govern-
ment will give up this proposal altogether., They may find out olher
waye and means whereby this class of people can be made to pay, and
their mentality can be made more responsible. T am all in favour of



THE INDIAN FINANCE BILL 1355

savings, of making people subscribe to the war loan. I repeat here with
s sense of responsibility that I am in favour of making people, from the
lowest to the highest, subecribe to the war loan, specially all those who
have the money and refuse to do so from one motive or another, T am
all for making them do it, and any proposals of that sort would, and’
should, receive most serious consideration, specially from the better classes
who do not subscribe to the loans. T think vou cannot get more thun a
couple of crores from this class of people. That is a mere bagatelle, so
far as loans are concerned and it is not worth while trying. In the circum-
stances, I would appeal to Government to give up this measure. Looking
at it from all points of view, it is not worth while. T trust that Govern-
ment will give this matter their very earnest consideration, and if they
make up their mind soon, the debate can be easily stopped.

Dr. P. N. Banerjea: Sir, the income-tax is regarded as the fairest
of all forms of taxation because it is based on the principle of ability to-
pay. Now, let us judge this proposal from the standpoint of that prin-
ciple. Has the class of people who are being subjected to this income-tax
got the ability to pay? Many of the previous speakers have already
pointed out that they do not possess that ability. Now, let us consider-
what is the composition of the clasg on which this burden will fall. This
burden will fall on the poorer section of the middle classes and this-
section consists of school masters, petty traders, lawyers with small’
incomes, clerks and pensioners and other men of very small means. Now,
in it desirable to gubject this class to further taxation in view of the fact
that already the cost of living has gone up by more than 50 per cent.
This class of persons has not benefited in the least from a rise in prices.

The other day the Honourable the Finance Member spoke eloquently
on the increase in the spending power of the people. It ig true that
there has been an iucrease in the spending power of some classes but
so far as this particular clasg is concerned their spending power has not
cnly not increased but has greatly diminished. We should also consider-
the standard of living of this class. This class consists mainly of educated.
persons, although with very small incomes. They have to spend money
on their books and newspapers and they have to educate their children.
That takes up a good deal of their income, and the monthly income of.
this class which the Government mow propose subject to this additional
taxation, ranges from Rs. 84 to Rs. 167. Now, you can easily imagine
the condition of a person drawing a salary of Rs. 84 or of a lawyer-
practising in a court in the interior of the country earning that amount.
They have to keep up their style of living; they have to educate their
children; they have to clothe themselves in a gentlemanly fashion; and
when they are subjected to further taxation, it becomes impossible for
_them to make their both ends meet. Further, as has been pointed:
out by my Honourable friend, Pandit Maitra, as soon as they are sub-
jected to this tax, the Government of Bengal will pounce upon them
and will demand a further tax of Rs. 80 a year.

Now, I know something about this tax. When the Finance Act of’
1989 was passed, I did not exactly comprehend its provisions and I sub-
mitted an epplication to the effect that I should not be included in the-
list of taxpayers because this tax professedly wanted to tax those who»
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bad any professions or were engaged in trade and so forth. I pointed
out that I had retired from my work in the University, that I wag not
practising as a barrister and thaut I wus unot enguged in any trade. But
I was told that because I paid the income-tax, I should have to pay this
tax also; und I was compelled to pay it. Therefore, it is clearly that
by lowering the limit of exemption you are not only imposing a Central
tax but vou are compelling these taxpayers to pay another Provincial Tax.
8ir, this is very unfair and in the name of fairness I appeal to the Gov-
er;:ment to reconsider the decision and to omit this item from their taxation
-scheme,

Now, the question will be asked: what about the deficit? It will be
a verv small umount. It will be less than a crore; perhaps it may be
-only half a crore. .1f an addition is made to the borrowing. prograjume
by half a crore, nothing will be lost. The credit of Indin is good at the
presént moment as has been pointed out by the Honourable the Finance
Member. So, this small addition to the borrowing programme will not
harm anybody. On the other hand, if the Government persist in this
tax, it will not only do great harm to the poorer section of the middle
-classes but will give rise to very grave discontent. This poorer seclion of
the middle class is the backbone of the countrv und it should be en-
couraged and should not be stified. No attempt should be made to injure
this section of the population. Therefore, T appeal once more to the
‘Government to reconsider the position and to omit this tax from the
Finance Bill.

Mr. Jamnadas M. Mehta (Bombay Central Division: Non-Muhum-
madan Rural): Sir, in order that I may not have to raise the same debate
.on my amendments and in order to shorten further discussion, I rise to
make my submissions and I support the amendment which has been moved
by my Honourable friend, Mr. Kazmi. I do not support hig second amend-
ment.

Before I make my submission, I want to disarm the fears of my
Honourable friend, Sir Cowasji Jehangir, that any extension to the fran-
.chise will be made because of the lowering of the level of this tax. The
‘Government of India Act has abolished any representation to the Central
Legislature by direct election. He knows that. There is no direct elec-
tion now under the Government of India Aet, 1935, for the Federal Legis-
Jature.

8ir Cowasji Jehangir: That Act is not in force. Muy 1 ask the Hon-
-ourable Member, if an election took place next month, under what franchise
it will take place?

Mr. Jamnadas M. Mehta: 1 am telling my Honourable friend that in
future he must not be afraid because under the Government of India Act,
1935, no extension of franchise can make any difference. On the other
‘hand, I am telling him that the present provincial franchise is such that
-a man need not pay income-tax and still be a voter; the payment of
‘rent of, say, Rs. 5 or even Rs. 2, entitles him to vote. And if the same
woter is to elect a member to the Central Legislature, then there is
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ubsolutely nc fear for my friend of any extended franchise coming into
the way of his being elected to the Central Legislature. But it is a good
reuson today; 1 entirely agree there. It is a good. stick to beat the Gov-
ernment with, because they are likely to be afraid of a lower franchise.
From that point of view 1 agree with him that it i8 a good fighting point
of Sir Cowasji Jehangir. But apart from uny results in the franchise,
I beg to submit that the propused lowering of the income for the purpose
of income-tax will be a great celamity not merely to Government but to-
the poorer classes of people. I have been pained and distressed that the
Honourable the Finance Member has got no consideration for the poorer
classes of people in his financial proposals. He knows what is going
about. He knows the rising level of prices. He knows that a man who
was earning Rs. 2,000 yesterday cannot now maintain the same standard
even with Re. 3,100. He knows all this. He has agreed to the inere-
ment of the railway rates. He has inereased the customs duty on neces-

sary supplies . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable:
Member knows all that. i

Mr. Jamnadas M, Mehta | am not going into it fully; I am merely
showing the totality of the burden which he is imposing. The railway
rate has gone up; duty on kerosene oil has gone up; and postage is-
added to. On the one hand, this taxation i8 mounting up; on the other
hand, prices are going up. This pincer economic movement on the poor
is going to sabotage him and make him absolutely incapable of maintain-
ing that minimum standard of health and physical efficiency which is.
necessary for the purpose of the war. I wish to submit to the House
that it is this very class which you want most in the war that you are
pushing below the economic level. In case my friend thinks that his
economic knowledge ought to prevail against me, I wish to quote to him
the authority of people whom he is inclined to honour. The distinction
in the matter of this standard of life made by economists is this: that.
there arc two levels, the first is above the subsistence level, the second
is, the poverty line below which nobody should be pushed; the vicious.
spiral of rising prices and rising wages is only to be considered when
you have crossed and gone above the poverty line. The Economist news(
paper which my Honourable friend knows is ably edited and its previous.
Editor had earned fame and renown all over the world—I wish to quote
from thig newspaper for yet inducing. before it is too late, mv Honourable
friend to relax his ruthless taxation of the pcor. The Economist dated

the 20th January, 1940, says:

““The first principle of wage policy in war time must inevitably be that enunciated
by the Prime Minister.”” :

I think it was Mr. Neville Chamberlain at that time who was the
Prime Minister.

‘“Any attempt to raise all wage-rates in proportion to the rise in the cost of living
must be self-defcating. But there should be a second principle also;"

Here I wish to invite the Honourahle Member's attention:

“no one whose wages provide no margin over the cost of minimum subsistence must.
‘be pushed below that level by the rise in prices.”



1388 LEGISLATIVE ASSEMBLY (19T Manor 1942

[Mr. Jamnadas M. Mehta.]

Bir, this is what I am standing for ever since the Railway Budget
wag introduoced that no one whose wages provide no margin over the
.cost of minimum subsistence must be pushed below that level by the
rise in prices. What has happened to people who are earning up to
Rs. 2,000 per annum? Fven when they were earning up to Rs. 2,000,
.evidence has accumulated that most of them were living either on the
charity of a brother or of a father-in-law or they were in chronic indebt-
edness. These are the classes of people who are affected by the proposals
in the Finance Bill for taxing their income or taking“a forced loan from
-them in the name of saving. If in 1940 the people who were earning
up to Rs. 2,000 a year were below poverty line, they were on the bare
-subsistence line when the prices were only 116 against 151 the amount
which will help to push them above poverty line would be Rs. 8,100.
What the Economist is differentiating is this. Do not give them any
luxury, deny them even some amenities, but do not deny them bare
wnecessaries of life. Where the bare necessaries of life are concerned, you
must not push down those fellows below that level. What the Honour-
-able the Finance Member is doing is pushing below thousands and
-thousands of people below this poverty line, this bare subsistence line
by his new proposals of imposing income-tax on incomes between Rs, 1,000
-and Rs. 2,000. For that reason, I would beg of him that he should with-
-~draw this part of his Bill. It is going to be most unpopular and deservedly
unpopular. It is going to tax the very scanty resources of the poorest
-of the poor, it is going to bring disease to infants to much greater degree
than is even possible today. The children that will be born because of
-digseased parents for want of bare subsistence will be a liability on the
future State, apart from the great misery that will be produced at the
present moment. For these reasons I wish to appeal to my Honourable
friend, the Finance Member, that he should agree to abolish this new
. proposal.

Apart from this economic distress which will be very widespread, it
will also produce & chronic indebtedness to a larger extent than it is today.
There is no doubt that this will compel poor people to go and borrow.
"Their Rs. 1,100 will not help them, their Rs. 1,200 8 year will not help
.them; up to Rs. 2,000 it will not help them. They will not be able to
pay either the income-tax or the forced loan. This saving campaign must
be kept within a reasonable margin; saving by looting is not saving. It
ia a loot to tax people up to Rs, 2,000 in these days when their income
-does not fetch even two-thirds it was fetching. To compel them to pay
further to the State either in the name of tax or in the name of loan is,
‘I wish to submit with greatest respect, nothing but downright day light
loot. It is bound to reduce and shrink the standards which are already
"low. Therefore, the one necessily of the day when the war is the greatest
concern of every one of us, and the Rau Committee also has particularly
emphasised it, that in the war when you want to make a great call on
the efficiency of the workers, you should not drive anybody under the
-subsistence level. The last word on this question is that of the Rau.
‘Committee which says, let us sll make some sacrifices for the war.
‘Where there is not enough for everybody. each should accept some less,
"but so far as the marginal consumer is concerned, it is said, do not tax
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him further because to the latter we should fully neutralise the cost of
living that has arisen. Is this proposal likely to neutralise to the cost
of living on the right side or further drag down that level?

I shall close with the observations of the Rau Committee which says:

“To the latter we would point out that when there is less for everybody, the
necessities of the poorest workers must come first and last and all the time, for it
is among them. that the nation dwells.”

Babu Kailash Behari Lal (Bhagalpur, Purnea and the Sonthal Parganas:
Non-Muhammadan): Sir, 1 would not have taken part in this
17X gebate had it not been for the fact that I have to place my
point of view about an srgument which was placed by my Honourable
friend, Qazi Muhammad Ahmad Kazmi. Although I agree with his views
that the poor man has got more procreating power than the rich man,
I differ from him that the necessity of procreating is as much there.
While wounding up the debate the other day, Qazi Muhammad Ahmad
Kazmi said that it was necessary for the poor man to procreate and beget
«children. To my mind it seems that the problem is otherwise. Of course,
in a country like India, the one problem is over-population. Therefore,
I would have just argued the reverse. But for the fact that I know that
this will still create broods of poor men, I would not do that. Had I
been a white man and in the position of the present Government of India
whose policy perhaps differs from the ‘policy which a National Govern-
ment would have pursued, of course making broad allowance so far as
the present Expanded Council is concerned, I would not have pursued a
different policy. And we see from the schemes of such legislation as
has been placed before the Legislature that the policy is much the same
as it used to be before. What is that policy? I have said that had I
been in his position I would have followed this policy which is a policy
of brutalising men by such legislation. I appeal to the Government that
even now under the stress of war time they should give up this policy.
Different Honourable Members have said how this tax will fall heavily
upon the middle class people who form the backbone of society. Even
the Finance Member told us that he is a poor man; and the condition
of people drawing Rs. 75 or 80 a month can be easily imagined. I think
in some countries that is the wage of an ordinary labourer, and Mr. Joshi
with his knowledge of labour problems can say whether that is the wages
of a labourer in the more prosperous countries of Europe and America.
If the middle class gentleman has to frame his budget within this means
his plight can be more imagined than described; and I hope the Finance
Member will consider the appeals made to him from all sides of the
House. This law will work as loot law, particularly in provinces which
are poor and also in places like Bengal where there will be double
taxation.

I, therefore, hope that the Finance Member will consider the poor lot
~f these people on whom this will fall heavily and will not pursue the
insensate policy of making brutes of men. Even todasy we know the
condition of middle class people. We hear of suicides, of people who
cannot bring up their children or marry their daughters or feed the
hungry mouths in the family. All these things should be taken into
consideration. The Finance Member has to carry on the war efforts and
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so this legislation is an important one, but he should also keep in view
the state of the society on which it will prove a heavy blow and 1 appeal

to him to withdraw this provision.
The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

The Honourable 8ir Jeremy Raisman: As Honoursble Members will no
doubt have guessed, we have during the lunch interval on these Benches
considered whether any modification should be made in our proposals. But
I must say here and now that I am not prepared to sccept the amendment
No. 14 which has been moved by my Honourable friend, Qazi Muham-
mad Ahmad Kazmi. But before I go on to explain what we are prepared
to do in order to meet the view of Honourable Members, 1 would like to
place before the House again the coneiderations on which this proposal in
the Budget is based. It is not merely an ordinary case of reducing the
minimum for income-tax. 1f it had been a proposal of that nature, many
of the criticisms would have been valid, but even on thut basis, 1 would
have been prepared to argue that at a time like the preseut, it is justifiable
to carry the demands of the State on the individual as low down as the
classes which the Budget proposal would affect, and I would say that ut a
time like this sacrifices must inevitably be culled for from larger and larger
numbers of the community and that those sacrifices must undoubtedly
involve a certain amount of hardship. There i8 no meaning in sacrifice
unless it involves some hardship. But this wus not, as 1 say, merely a
scheme for raising additional revenue by lowering the minimum liable to
income-tax. It was a proposal which is in line with the generally accepted
thought in all countries now-a-days a8 to some of the ways whereby the
fundamental economic difficulties that arise in a time like this can be tackl-
ed. The scheme is particularly devised in order to make it worth the
while of the assessee to choose the option of saving rather than paying the
tax and the object of that is to furnish a powerful inducement to him to
endesvour to postpone even at considerable sacrifice his cluims for current
vonsumption in order to ease the gencral effect on the price level and,
therefore, on his own well-being. Now, Sir, the total amount of purchas-
ing power which my proposal would affect is estimated ut not less than
100 crores. The revenue to be derived, if it were purely a tax scheme,
would in itself probably be over a crore of rupees in the present conditions,
but I do not emphasise thut aspect of the matler.

Qazi Muhammad Ahmad Kazmi: Savings fund or tax?

The Honourable Sir Jeremy Raisman: Tax. But I do emphasise that
no less a part of the nationsl income than Rs. 100 crores which at present
tends to push up the price level, that that volume of purchasing power
would be affected by a proposal of this kind. In other words, a certain
amount of belt tightening and postponing of current consumption wouid
tuke place throughout the whole of that range as a resplt of this proposal.
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Sir ¥. E. James (Madras: European): Will the Honourable Member
kindly give the figures of the estimated number of assessees likely to be
affected?

The Honourable Sir Jeremy Raisman: I have only got figures of the
1ast occasion when these lower incomes were tuxed.

Sir ¥. E. James: Now, it must be more.

The Honourable Sir Jeremy Raisman: It rnust be considerably more
mow. In the last year in which the lower incomes were taxed and came
within our cognisance, that was the year 1935-28, it was of course a time
.of lower economic activity than at present. . . . . .

Dr, P. N. Banerjea: That was the last phase of depression.

The Honourable Sir Jeremy Raisman: Yes, at that time the total
number affected was about 400 thousand and the total income affected, was
about 56 crores. Now, I estimate that at the present time, the total num-
‘ber of people affected would be considerably greater and the income affect-
ed would be probably of the order of 100 crores of rupees. It is common
-experience that if a man has a certain income, even a small reduction, even
a five per cent. reduction in his current income alters the whole basis of
his approach to the question of current consumption. He has probably to
adjust his way of living to some extent, he may in the worst case have to
decide to reduce his standard of living by that amount, or he may decide
to give up some particular form of consumption which is less essential to
him than others.

Pandit Lakshmi Kanta Maitra: Does the Honourable Member expect an
‘increase of 25 per cent. in the number of assessees over the figure of
1985-86?

The Honourable 8ir Jeremy Raisman: I expect a much larger increase.
Now, 8ir, my Honourable friend, Bir Cowasji Jehangir, I am afraid must
‘have been in a rather volatile mood today because he approached this
House, he came this morning feeMng that this proposal was a sound one
-and he was very quickly converted. ' '

8ir Oowasji Jehangir: I definitely said. T was against the proposal.

The Honourable 8ir Jeremy Raisman: I beg the Honourable Member'’s
pardon. T thought he had changed his mind in the course of the discus-
sion. But the point which seemed to influence him the most was that
certain consequences might flow from the extension of the income-tax to
further classes. Now, 8ir, as regards the franchise, T do not know that it
s my business or the business of the House to nttempt to prevent changes
in the constitution of the electorate. I believe that the total number who
were enfranchised under the existing scheme was estimated to be some-
thing like 80 millions in the whole of India. The number of persons in-
volved in this proposal is probably somewhere between half a million and
& million, but very many of those are already, I understand, enfranchised
‘because they are literate.

o
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Sir ¥. E. James: Most of them are.

The Honourable Sir Jeremy Raisman: All the sularied workers are:
literate.

Sir Cowasji Jehangir: There are certain constituencies in which income--
tax pavers have u vote. Such a constituency is the one I represent, the-
City of Bombay, under the old constitution,—the new one has not yet come-
into force and it does not look like coming into force et all,—mostly
income-tax payers forin the electorate. Therefore, by your measure the-
electorate might be doubled. That is the point. Going into the gquestion
of whether a man is literate or illiterate for some other constituencies is
irrelevant..

The Honourable Sir Jeremy Raisman: In that case, the effect on the
franchise is much more limited than I had even thought myself, because
it only affects certain constituencies. However, as I pointed out to my
Honourable friend at the time he was speaking, when the existing consti-
tution was enacted, the fact is that people in this income class were puying
taxes and were therefore contemplated as being voters. So it is not that
we are making entirelv unexpected changes in the constitutional position,
but on the contrary, the changes took place purely incidentally in the
years after the tax on lower incomes was removed.

Now, Sir, an argument was put forward, particularly by Honourable
Members from Bengal, that the extension of income-tax to lower income
classes will automatically render a large number of persons liable to the:
Bengal Profession Tax for which I understand they have to thunk my Hon-
ourable colleague, Mr. N. R. Sarker. Now, if it were so. this would be an
entirely unintended consequence, but there is also an entirely unintended’
remedy for this. Under my proposal in the Finance Bill, an individual
would not be liable to tax at all if he made a certain deposit. Now, B8ir,
if he makes that deposit, he will not be asseased to income-tax and, there-
fore, he now has an additional inducement for taking what is in any case:
the only prudent course. Instead of choosing to pay Rs. 80 tax, he has:
to save Rs. 30 odd and that will also save him a sum of Rs. 80 as Profes-
sion Tax. In any case, I must point out that the adoption of the income-tax
criterion for a province for the purpose of its own tax is a matter which -
concerns the Provincial Legislature and it eurely is remediable by that
same Legislature. Actually, in the case of the Bengal Profession Tax,
‘the Provincisl Government has taken power to exempt certain clesses who
would be liable to tax.

Dr. P. N. Banerjea: You cannot compel them to exempt.

¥he Honourable 8ir Jeremy Raisman: No; I cannot eompel them. If
I could, I would be prepared to accept an amendment to that effect. I
have not got the power to produce that effect. hut it does seem to me that
if Honourable Member wish to pursue the argument that when an entirely
unintended effect has been produced, the executive power should be exer-
cised by the Provincial Government in order to prevent that effect, that
argument would be a powerful one. . . .
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gir . B. James: If they had not declined to come within the scope of
provisions of my Profession Tax Bill, they would not have been in this

predicament.

The Honourable Sir Jeremy Raisman: At any rute, as far as I am
concerned, my own proposal provides un escape from that particular dilem-
ma for the persons affected. @~ My Honourable colleagues and I have
given further considerable thought to what modification might be made to
meet the wishes of Honourable Members of this House without destroying
what is really an important feature of any war time budget and certainly
of this budget—a feature which should be judged as I have already said
not merely by its revenue effect, but as an attempt to mitigate factors
which are already strongly operative and which may become even more
powerful in the course of the forthcoming 1inonths. That is a situation
which no Government can fail to take into account and Governments
must attempt to devise some means of mitigating these undesirable effects,
and all Governments, I may say, or practically all attempt to adopt means
of the kind which I have proposed in order to meet a situation of that kind.
I admit that they are always met by exactly the same kind of argument
which my Honourable friend, Mr. Jamnadas Mehta, and others have
brought forth in this House, namely, that with the cost of living rising vou
cannot reduce the income of the classes affected. But it is very like
cerfain types of therapeutic treatment which may seem at first to the
patient {0 accentuate his discomfort, but which, nevertheless, may have
an exceedingly valuable effect. However, having considered this matter
carefully, my Honourable collengues and I are disposed to accept the
amendment put down on the agends paper as No. 18, which says:

“That in the proviso to clause (a' of Part I-A of Schedule-II to the Bill for
the figures '1,000' the figures ‘1,500 be substituted.” ’

That amendment has not been moved. 1 do not know whether the
Honourable Member, Mr. Lalchand Navalrai. who has tabled that amend-
ment will move it. I see he.is absent. Perhaps he is ill. I submit that
the furthest we can possibly go in the direction of meeting the criticism
which has been raised is to reduce the taxable minimum from the present
figure of Re. 2,000 to the figure of Rs. 1,500,

gir F. E. James: What would be the effect of that?

Pandit Lakshmi Kanta Maitra: There will be consequential changes
also.

The Honourable Sir Jeremy Raisman: One of the reasons why we are
digposed to adopt that amendment is that there would be virtuslly no
consequential changes and the alternative scheme of savings will still be
obtained.

Qazi Muhammad Ahmad Kazmi: 750 onwards?

The Honourable Sir Jeremy Raisman: Yes. The rest of the Bill will
stand unaffected. The scheme of alternative savings will also remain and

[ wonld also pursue the proposal we have in mind for simplifying the whole
c2
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system of incowne-tax assessnient in relation tc these small incomes. Mr.
Sheehy explained this morning what we contemplate. We contemplate a
very simple form of income-tax return in which the assessee (a) declares
his total income indicating from what sources. und (b) states thereupon that
he has deposited the requisite amount of savings in Post Office Savings
Bank account, and, thereby, claims to be exempt from taxation. Now, it
is part of this scheme that no appreciable administrative machinery would
be required and it is our intention that the scheme should, as far as pos-
sible, administer itsel?. The individusl will give thé.number of the certi-
ficate which is obtained for the deposit, and, broadly spesking. . . .

Qlli Huh&mé‘_nd Ahmad Kagmi: Will the sssessment be made before?

The Honourable Sir Jeremy Raisman: No, Sir. The intention is that
unless any strong reason to the contrary appears, the return in that form
would be ordinarily accepted, and we do not intend to call into being a
large mass of lower administrative officers and we do not intend to spend
any considerable amount on additional staff.

It 48 true, as several speakers have said, that on the last occasion when
the Income-tax limit was lowered, the cost of administration was very
great in proportion to the actual revenue raised, and that is a very serious
criticism of any tax. But the present proposal being essentially a savings
rather than a taxation scheme, would not involve any considerable expendi-
ture in administration. The large majority, of course, in this class are
salaried persons and in their case, as Sir Henry Richardson suggested, the
loan could be deducted monthly instead of the tux as is done at present in
the case of taxable salary-earners. As for the others the assessee would
be taking a chance if he decided not to make the necessary deposit in the
Post Office Savings Bank because if it were subsequently discovered that
he had a taxable income he would then be liable to tax and would not
have the option of the saving. 1t is on that feature of the scheme that
we rely to make the system more or less self-administering.

Qazl Muhammad Ahmad Easmi: Will notices be issued?

The Honourable Sir Jeremy Raisman: No individual ‘notices will be
issued. A general notice will be issued and, thereupon, individuals with
o taxable income will be liable to make a return. After all, the position
is that in the case of non-salaried persons the income fluctuates and they
may at any time come within the cognizance of the Income-tax Depart-
ment because the income may rise above 2,000. If such an assessee, hav-
ing had an income which was taxable under this scheme, had not exercised
the choice of making a deposit and had not returned his income retur,
then on a subsequent occasion or in a subsequent year he would find him-
self liable to the tax without the option of the deposit in the Savings Bank,

8ir Oowasii Jehangir: I take it that t.his. new form is only for those who
want to save and not pay a tax.

The Honourable Sir Jeremy Ralsman: Yes, Sir.
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8ir Oowasji Jehangir: Then what about those who want to pay tax?

The Honourable 8ir Jeremy Raisman: In those cases it means that they
are insisting on an assessment and, therefore, they have to furnish the in-
formation which is necessary in order to go through the ordinary assess-
ment. It is the individual who chooses both: (a) the savings provision;
and (b) to be relieved entirely of the detailed assessment procedure; it is
for him that this simplified form of return will provide a solution of his
problem,

Dr. P. N. Banerjea: Will the Honourable the Finance Member
guarantee that if an assessee chooses the savings alternative, he will not
be culled upon to pay the tax of Rs. 80 in Bengal.

The Honourable Sir Jeremy Raisman: I am not in a’position to give
that guarantee. For all T know, the Bengal Government may tomorrow
amend their Act and make everybody with an income of 500 liable to
Profession Tax. Tt is purely accidental from my point of view that they
chose 2,000 as a suitable income and based their tax on the income-tax
paying classes.

Dr. P. N. Banerjea: But we are talking about the present basis.

The Homourable Sir Jeremy Ralsman: You mean the guarantee that if
he makes the deposit . . .?

Dr. P. N. Banerjea: Yes, Sir. If he makes the deposit then he will
not be charged for the payment of Bengal tax of Rs. 30." -

The Honourable Sir Jeremy Raisman: I have discussed that matter
with my Honourable colleague, the Law Member, and I understand I was
correct in saying what I did, that if an individual chooses’ the savings
alternative he will not be assessed to income-tax under my scheme, and,
therefore, he will not be liable. The Bengal Act says: ‘“Every person who
was assessed to income-tax in the preceding financial year''—incidentally,
this will take effect in the following year—whereas, the essence of our pro-
posal is that if he shall have made the requisite saving he will not be liable
to income-tax. I must say that I view with some regret the-narrowing of
the schemes which are regarded as an important contribution to the solving
of economic problems of the present day.

Sir ¥. E. James: Could the Honourable Member give us any idea as to
the number of assessees who will now be relieved and the amount that he

will actually surrender ?

The Honourable Sir Jeremy Raisman: On the basis of the 1935-36
returns, the actual number of persons involved were about two-thirds in
the class 1,000 to 1,500, and one-third in the class from 1,500 to 2,000.
8o, if you suppose that say 750,000 persons were affected then 500.000
would have been let out by this amendment, and only, 250,000 remain.
Similarly, as regards purchasing power, the amount in the 1,000 to 1.500
class was about one and a half times the amount in the higher bracket.
8o if that proportion should still obtain and if we assume that 100 crores is
affected, it would leave 40 crores of purchasing power affected and would
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sllow 60 crores to go free; and strictly speaking according to present-day
economic thinking, and with due respect to the views of my. friend,
Mr. Jamnadas Mehta, it is particularly in the lower income classes that
the necessity of trying to inculcate the lesson of postponing purchasing at
this time is so necessary. For these reasons I view somewhat ruefully
the damage to a scheme to which I attach some importance. However,
I am prepared to make this contribution to a settlement which I trust will
be acoeptable to the whole House.

Mr. Deputy President (Mr. Akhil Chandra Duttu) "So far as the Chair
is concerned, it is necessary to know what is the effect of the
statement of the Honourable the Finance Member so far as
Mr. Kagmi’'s amendments are concerned. Does the Honourable Member
want the leave of the House to withdraw the amendments ?

Qaxi Muhammad Ahmad Kazmi: Wou!d it not be better that the
amendment which it is proposed to accept, be just moved?

3 ru.

Dr., P, N. Banerjea: The Honourable the Finance Member may him-
self move it with the permission of the Chair.

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member has got an assurance already. I do not think he need worry
himself about who moves it. :

Qazi Muhammad Ahmad Kazmi: Unless some amendment is passed . .

Mr. Deputy President (Mr. Akhil Chandra Datta): It will be moved in
due course. T understand that Mr. Kazmi asks for leave of the House to
withdraw his amendments.

The amendments were, by leave of the Assembly, withdrawn.

Dr. P. N. Banerjea: As regards amendment No. 18, T suggest that the
Honourable the Finance Member move it, or if he is not prepared to move
it, T may move it on behalf of Mr. Lalchand Navalrai, with the permission
of the Chair and the assent of the House.

Mr. Deputy President (Mr. Akhil Chandra Datta): T am afraid the
Finance Membher eannot move it, nor can anvhody e!se move it on behalf
of Mr. Lalchand Navalrai. But T can allow certainly Dr. Banerjea to
move it on his own account. The question is:

*“That Schedule IT stand part of the Bill.”

Dr. P. N. Banerjea: All right, 8ir. With your permission, I move:

“That in the proviso to clause (a) of Part I-A of Schedule TT to the Bill, for the
figures ‘1,000’ the figures ‘1,600' be substituted.””

Mr. Deputy President (Mr. Akhil Chandra Datta): The question ia:

“That in the proviso to clause (a) of Part T-A of Schedule IT to the Bill, for the
fiqures ‘1,000° the figures ‘1,500’ be substituted.”

The motion was adopted.
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Mr. Jamnadag M, Mehta: What about amendment No. 20, 8ir? It is
inot relevant to this.

Mr. Deputy President (Mr. Akhil Chandra Datta): We are on the
:Schedule now; if you want to move it, you must move it now.

Mr. Jamnadas M. Mehta: Sir, I move:

“‘That in 8chedule II to the Bill, in Part I-B, the words ‘and local authority’ be
~omitted.”’

In moving this amendment I want to seek a clarification from Govern-
ment in respect of the position of local bodies. 1 tried to secure that ex-
planation yesterday, but >ne or two points still remain to be clarified
‘before 1 can make up my mind. Local authority would mean municipality
and local board, and if their income is to be taxed there is no limit to the
‘burden which most municipalities will have to bear because of this provi-
‘sion in the Schedule. T am told that this provision to which I am
objecting applies not to the ordinary income of the local authorities or to
any commercial enterprise which they may be having within their own
Jurlsdnct»on but that it will only apply where any commercial enterprise
is being run by a local authority outside its jurisdiction and to that extent
the local authority is taxable. I do not know what the activities of other
municipalities in the country may be, but I know that the Bombay
Municipality has several activities outside its municipal jurisdiction: for
instance, we supply water to the Government of Bombay for its develop-
ment schemes outside the municipal jurisdiction; we supply water to
‘several municipalities like Bandra, Thana and several other places; and I
-am afraid that if this provision remains, the Bombay Municipality will be
taxed on its income from the water supply to local bodies outside its juris-
diction as well as for providing water to the Government of Bombay. The
Bombay Municipality will, of course, pass it on by adding to their rates for
‘these municipalities and local bodies concerned, but the result will be the
‘same, that the poorer people will have to pay the additional tax on water
supply to them. I may assure the House that people who are getting
water from the Bombay Municipality outside its jurisdiction are mostly
‘poor people, and the fuct that they are within the municipalities in the
suburban area in Bombay should not lead the Government to assume that
they are able to bear this burden. The municipality makes a special provi-
sion for them by charging them much less than it charges . to industries
within ite own borders. And the net effect of this would be that the
water supply of nearly two Inkhs of people or perhups more in the Bombay
suburban districts would be taxed, and also to those who are getting water
for the Government of Bombay Development Schemes the price of water
will rise high. This is one of the unexpected effects of this provision. T
would, therefore, very earnestly suggest to Government.to exclude by any
change in the Bchedule the taxation of these poor interests. T do not know
what other municipalities have commercial activities outside their own
jurisdiction as the Bombay Municipality has, and, therefore, T am not in
a position to comment, but the result of this provision will affect the
Bombav suburban area, where mostly very poor people and agriculturists
live. 8ir, I move.
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Mr. Deputy President (Mr. Akhil Chandra Datta) :__A,;nqndment mqw.(gd:

“That in Schedule II to the Bill, in Part I-B, the words ‘and local suthority’ be-
omitted."

Mr. J. ¥. Sheshy: Sir, what the Honourable Member seems to be
trying to do is to amend the Indian Income-tax Act which exempts the in-
come of a local authority except income from a trade or business carried
on by the authority so far as that income is not income arising from the
supply of a commodity or service within its own jurisdictional area. Now,
all we are doing in the Finance Act is to apply a rate to that income which
is taxable under the Income-Tax Act. So when the Honourable Member
is trving to delete the local authority from the Finamce Act, he is really
trying to amend the Income-tax Act, and not the Finance Act. Now, I
think he wanted to know what a local authority was. It is defined in
section 8 (28) of the General Clauses Act as follows:

“A Municiﬁal Committee, District Board, Body of Port Commissioners or other

authority legally entitled to or entrusted by the Government with the. control or-
management of 8 Municipal or local fund '

The words ‘legally entitled to or entrusted by the Government' should
be consirued to mean ‘‘entitled by the law of British India to'' or ‘‘en-
trusted by & Governmental authority in British India with’’. The
Honourahle Member spoke of the Bombay Corporation, and T think he:
suggested that they might be taxed for supplying water outside the
municipality. Well, I am pretty certain that they are not in practice:
being taxed, because cases in which local authorities are taxed are generally
seen by the Central Board of Revenue, and I do not remember having seen.
any case from Bombay City . . .

Mr. Huseinbhai Abdullabhal Luijee (Bombay Central Division:
Muhammadan Rural): Not yet.

Mr. J. ¥. Sheehy: This provision has been in the Income-tax Act for
three years. So I am pretty certain that the Bombay Corporation is not:
being taxed for supplying water outside the Municipal area.

Mr. Jamnadag M. Mehta: I want to ask a question, 8Sir, for clarifica~
tion . . . .

Mr. Deputy President (Mr. Akhil Chandra Datta): You can ask a:
question for clarification, but you eannot make a speech.

Mr. Jamnadas M. Mehta: If 1 have followed my friend correctly, it
means this that because during the last three years the Bombay Munici--
pality has not been taxed, therefore I can take an assurance from Govern-.
ment that it will not be taxed hereafter?

Mr. J. ¥. Sheehy: No, you cannot, Sir. But your own speech here-
may be the cause of getting them taxed.

Mr. Jamnadas M. Mehta: I entirely agree with you, that instead of

doing any good my diligence might do some harm. That is what I haver
found, but T am not without . . . .
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Mr. Deputy President (Mr. Akhil Chandra Datta): Do you want to
withdraw ?

Mr. Jamnadas M. Mehta: No, Sir, I don’'t want to, because I get no
assurarce,

Mr. Deputy President (Mr. Akhil Chandra Datta): Then I will put the-
Amendment: The question is:

“That in Schedule II to the Bill, in Part IB, the words ‘and local authority' be -
omitted.”’

The motion was negatived.

Mr. Deputy Pregident (Mr. Akhil Chandra Datta): The question is:
“That Schedule II, as amended, stand part of the Bill.”

Mr. Jamnadas M. Mehta: Sir, as I could not make another speech for-
getting an explanation, I am rising at this stage to assure my friend,
Mr. Bheehy, that the Bombay Municipality will not allow itself to be:
taxed, I have pointed out to you that the result of this amendment will be
that the Bombay Municipality will pass on that tax to the poorer people:
in the suburban area. Therefore, I wish he had not excited the risibility
of the House misunderstanding what I said. The net result of this provi-
sion will be that the poorer people in the suburban area will be taxed for-
their water supply unless the Government allows the sleeping dogs to lie.

The Honourable Sir Jeremy Raisman: Why don't you sometimes allow
the sleeping dogs to lie?

Mr. Jamnadas M. Mehta: Because I thought you are so much on an:
alert to find out the possible vietim. 1 knew that the Bombay Municipality
might come in for trouble. But all I can say is that it is not the Bombay
Municipality which will suffer, but it is the poorer people living in the
suburban areas who will suffer, and it is in their interest I request that
sleeping dogs should not be disturbed.

The Honourable Bir Jeremy Raisman: I think the Honourable Member -
is now learning the virtue in the old maxim that silence is golden.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:
“That Schedule IT, as amended, stand part of the Bill.”

The motion was adopted.
Schedule IT, as amended, was added to the Bill.

Mr. Deputy President (Mr. Akhil Chandra Datta): We will now go back:
to clause 8, amendment No. 7.
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Mr. J. ¥. Sheehy: Sir, I move:
“That to sub-clause (5) of clause 8 of the Bill, the following proviso be added :
‘Provided that where the total income includes any income chargeable unde:
the head ‘Salaries’ or under the head ‘interest on securities’ or any
income from dividends in respect of which he is deemed under section
49-B of the Indian Income-tax Act, 1022, to have paid income-tax
imposed in British India, the amount to be deposited by the assessee
in order to obtain the exemption conferred by this sub-section shall
be an amount bearing to the minimum required to be deposited under
the furegoing provisions of this sab-section the same proportion as the
amount of his total income diminished by the amount of such inclusions

bears to the amount of his total income’.'’ 3

This is a formidable looking amendment, but I hope to make it clear
“by an example. The object of this amendment is to bring sub-clause (5)
“into line with sub-clause (2). According to sub-clause (2) in the case of

any income from which tax has been deducted at source, last year’s rates
will apply; so that if, for example there is an assessee who in 1941-42 had
an income of Rs. 1,200 from salaries, and Rs. 800 from other sources, he
-will pay no tax on the Rs. 1,200, because there was no rate of tax appli-
~cable to an income of that size last year; he will pay only on the other
income of Rs. 600. Now, when we come to sub-clause (5} which deals
- with his deposit in lieu of tax as the clause stands at present, he would
have to pay a deposit in respect of the total income of Rs. 1,800. Now,
the effect of the amendment that T propose will be that he will be required
to make a deposit only in respect of Rs. 600. 8ir, T move.

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment
~moved :

“““That to sub-clause (5) of clause 8 of the Bill, the following proviso be added :

‘Provided that where the total income includes any income chargeable under

the head ‘Salaries’ or under the head ‘interest on securities’ or any

income from dividends in respect of which he is deemed under section

49.B of the Indian Income-tax Act, 1922, to have paid income-tex

imposed in British India, the amount to be deposited by the assesses

in order to obtain the exemption conferred this sub-section shall

be an amount bearing to the mimimum required to be deposited under

the foregoing provisions of this sub-section the same proportion as the

amount of hir total income diminished by the amount of such inclusions
bears to the amount of his total income’."

___ Pandit Lakshmi Kanta Maitra: [ am afraid 1 cannot congratulate the
Honourable the Mover on the phraseology he has adopted in giving
effect to this provision. It has been our painful experience that unless a
_provision In a taxing statute is expressed in the clearest possible language,
it lends itself to all manner of unnatural interpretations. There is &
~similar provision in other parts of the Income-tax Act, and very often
d}fﬁculty arises with regard to their interpretation. T have a great ndmira-
tion for Sir Jeremy Raisman’s knowledge of the English language which
is singularly exact and profound, and hig drafting is admirable. But my
grievance is that the simple hypothetical case which Mr. Sheehv has put
before t:he House and the interpretation he has given of the amendment is
not easily deducible from the phraseology of the amendment itself. The
-concluding portion of this amendment is very confusing. My Honourable
friend has given the illustration of a person with a salary income of
Rs. 1,200, and an income from other sources of Rs. 600. He says that
according to this amendment he wi'l have to make a defoait in’ respect
+of Re. 600 which is not his salary income. o
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Mr. J. . Bheehy: That is right.

Pandit Lakshmi Kanta Maitra: But I do not understand how he
arrives at that. If he will kindly apply his mind to the - concluding
portion of his amendment. . .

Mr. J. Y. 8heehy: You will first calculate the deposit that he would
have to make on Rs. 1,800, and then you will ask himn to deposit ome-
third of that. You take the proportion of 600 to 1,800 and ask him to

deposit that proportion.

Pandit Lakshmi Kanta Maitra: But the phraseology used here is
caonfusing.

Mr. J. ¥. Sheehy: 1f the Honourable Member wil compare this with
sub-clause (2) () of the same clause—and the language there is the
same a8 in the last year's Finance Bill which the Honourable Member
swallowed lock, stock and barrel—he will see that the language used is
pot my fault.

Pandit Lakshmi Kanta Maitra: That is because it was rammed down
our throats last vear by the sheer force of the votes of the Treasury
Benches, but in actual operation it caused difficulty. The language in
which it is worded is very confusing. I am not speaking in a light vein,
and I find that this does not bear, on the face of it, the easy interpreta-
tion which my Honourable friend puts on it. I would have been very
happy, if the phraseology could have been more simplified and the posi-
tion clarified in clearer language. The language used towards the end
of this amendment is:

..... the amount to be deposited by the assessee in order to obtain the exemp-
tion conferred by this sub-section shall be an amount bearing to the minimum required
to be deposited under the foregoing provisions of this sub-section the same propor-
tion as the amount of his total income diminished by the amount of such inclusions
bears to the amount of his total income.”

Why this circumlocutory phraseology? If you merely want to confer
certain benefit on ussessees, why do you go on using circumlocutory
language? Could there not be a simpler formula so that the income-tax
officer might straightaway get at your point and give the relief? I think
it is possible to simplify the language and because it was the ph-aseology
used in the last vear's Finance Bill, it must not be presumed that it
embodied the ideal of wisdom and the mode! of draftsmanship that the
Treasury  Benches were capable of. Knowing Sir Jeremy Raisman as
I do, T am sure he is capable of a hetter draft. I give him this certificate
for what it is worth, and T trust it wiil stand him in good stead.

The Honourable Sir Jeremy Ralsman: I must point out to my Honour-
able friend that income-tax legislation is drafted in a languaie of its
own. If my Honourable friend has ever read anv of the British Income:
tax statutes. . . ’ -

Pandit Lakshmi Kanta Maitra: I know a little about that, but I want
more of basic English. '
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The Honourable 8ir Jeremy Raisman: These amendments sre- draftel
in consultation with the Draftsmean of the Legislative Department. . . .

Pandit Lakshmi Kanta Maitra: They make confusion worse confounded..

The Honourable Sir Jeremy Raisman: . . . and they are intended to-
make certain that the precise effect which is to be secured is artually
seoured.

Dr. P. N. Banerjea: Pandit Lakshmi Kanta Maitra is an honorary
member of the Income-tax Bar, '

The Honourable Sir Jeremy Ralsman: This kind of language is some-
what similar to that in which some propositions of Euclid are couched.
If you read them as a piece of literary Lnglich, they will probably give
you a pain in the abdomen, but, nevertheless, if vou study them carefully
and draw a diagram or example, you will find that they have an absolutely
precise and accurate meaning, although that meaning may not he evident
on the face of the language used.

Sir Cowasji Jehangir: 1 believe my Honourable friend has a very good
motto, live and let live. He wants to live and he wants my Honourable
friend’s profession to live, and that is why he drafts them like this.

_Mr, Deputy President (Mr. Akhil Chandra Datta): The question is:
“That to sub-clause (5) of clause 8 of the Bill, the following proviso be added =
‘Provided that where the total income includes any income chargeable under
the head ‘Salaries’ or under the head ‘interest on securities’ or any
income from dividends in respect of which he is deemed under section
49-B of the Indian Income-tax Act, 1922, to have paid income-tax
imposed in British India. the amount fo be deposited by the assesuee
in order. to obtain the exemption conferred by this sub-section shall
" be an amount hearing to the minimum required to be deposited under
the foregoing provisions of this snb-section the same proportion asx the
amount of his total income diminished bv the amount of such inclusions:

hears to the amount of his total income’.

The motion was adopted.

Mr. J. ¥. 8heehy: Sir, I beg to move:

““That after sub-clause (5) of clausc 8 of the Bill, the following new sub-clause
be inserted and the existing sub-clause (6) be renumbered as sub-clause (7):

‘(6) A deposit made in accordance with the provisions of sub-section (5) shall
not in any way be capable of being asmgned or charged and shall not be
liable to attachment under an- decree or order of any Civil, Revenue
or Criminal Court in respect of any deht or liability incurred by the
depositor and neither the Official Assignee nor any receiver appointed
under the Provincial Insolvency Act. 1920, shall be entitled to or have
any claim on any such deposit’.”

This amendment is proposed in order to meet the suzgestion made
by 8ir Henry Richardson that we should provide for the safeguarding of
these deposits against the claims of creditors. The wording of the amend-
ment is taken from section 8 of the Provident Funds Act, 1925, which
means that we are giving these deposits the same protection which Gov-
ernment gives to the Provident Fund contributions of its own servants.
Sir, I move.
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"Mr. Deputy President (Mr. Akhil Chandra Dattn): Amendment moved -

"“‘That after sub-clause (5) of clause B of the Bill, the following new sub-clause
be inserted and the existing sub-clause (6) be renumbered as sub-clause (7):

"*(6) A deposit made in accordance with the provisions of sub-section (5) shall
not in any way be capable of being assigned or charged and shall not be
liable to attachment under any decree or order of any Civil, Revenue
or Criminal Court in respect of any debt or liability incurred by the
depositor and neither the Official Assignee nor any receiver appointed
under the Provincial Insolvency Act, 1020, shall be entitled to or have
any claim on any such deposit’."”

Dr. P. N. Banerjea: Sir, this is a very good aumendment, and I give
=my whole-hearted support to it.

Pandit Lakshmi Kanta Maitra: Sir, 1 wish to put in a few sentences
on this amendment moved by my Honoursble friend, Mr. S8heehy.
Apparently, the idea is that the money held on deposit for the assessee is
40 be secured against attachment by creditors. On the principle of this,
the members of the legal profession will ugree. there is room for honest
difference of opinion as it impedes the free circulation of property which
is the fundamental principle of all property law, but what 1 fail to
understand is this. If the idea is merely to secure for the depositor the
amount which he is forced to save or, in other words, if as a result of this
act of governmental paternalism un iinprovident person is forced to lay
‘by something, it passes my understanding why his power of assignment
‘to his legal heirs or somebody else should be restricted. I can understand
‘the ousting of jurisdietion of courts, civil, revenue and crimina! in the
matter of dealing with such property but I fail to understand the p-oposed
restriction in this respect. If a person deposits money under this scheme
-and if before the time he is entitled to take it back he wishes to nake,
for instance, a testamentary disposition of the amount lying in deposit
for him in the post office in the shape of defence loans, why shou'd you
stand in the way? He is not to withdraw the money befare it is due.
Why should you interfere with his right of assignment? It may defeat
‘the very purpose for which he makes the deposit. Where is the incentive
for him to make such deposits? I put into the post office Rs. 50 or 100
-or 1,000 or whatever it may be. I cannot withdraw-it. till after the expiry
of one year after the war. Very good. I ‘abide by it but why do you
fetter my discretion to make a gift of it? The effect of this will bse to
interfere with his right of disposition. While I think there is a good deal
-of merit in this amendment, the insertion of the words ‘assigned or’ takes
.away a lot of its good element. I would ask the Honourable the Finance
Member or Mr. Sheehy to give a thought to what I have suggested. I
think the ordinary law of the land does not view with favour these restric-
tions on the power of disposition of property by individuals and T do not
see why the Legislature should make a violent departure from the
-accepted principles of jurisprudence. 1 hope some member from the
Government Benches will explain his objections, if any, to the acceptance
of my suggestion and if they have no objections, then they should gce_ept
'my suggestion. I see that T have already set them furiously thinking
and T hope that something will nome out of this. With these wol“d!. I
request the Honourable the Finance Member {o accept my suggestion.
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The Homsurable Sir Jeremy Ralsman: The main object from my point.
of view is that a certain amount of money which would be otherwise spent.
during the period of the war should not be spent during that period. But
we have also accepted a suggestion from Sir Henry Richardson that the
deposit, in the interests of the depositer, should be subject to the same
kind of protection as the Provident Fuuwd and, actually.l think, this
olause is taken from the Provident Funds Act. However, 1 agree that
there is no necessity why it should be so ngidly frozen as this terminology
would effect and I would be prepared to omit the words ‘assigned or’,
if that is what is genera:ly desired, becuuse I ugree that he should
certainly be able to make a testamentary disposition of it.

Mr, Deputy President (Mr. Akhil Chandra Datta): Pandit Maitra's
objection was only to the words '‘assigned or’’. Have I the consent of
the House that these two words be taken out?

Honourable Members: Yes, yes.

Pandit Lakshmi Kanta Maitra: T think an amendment has got to be
moved to regularise it.

Mr. Deputy President (Mr. Akhil Chandra Datta): 1 have already
taken the consent of the House to the nmission of those two words and I
can do it. The question is:

“That after sub-clavse (5) of clause 8 of the Bill, the following new sub-clause
be inserted and the existing sub-clause (6) be renumbered as sub-clause (7):

‘(6) A deposit made in accordance with the provisions of sub-section (5) shall
not in any way be capable of leing charged and shall not be liable
to attachment under any decree or order of any Civil, Revenue or
Criminal Court in respect of any debt or liability incurred by the
depositor and neither the Official Assignee nor any receiver appointed
under the Provincial Imolvenc? Act, 1920, shall be entitled to or have
any claim on any such deposit’.”

8ir Cowasji Jehangir: Have you moved the amendment yourself from
the Chair? You have put the motion in a different form to which it
was moved.

Mr, Deputy President (Mr. Akhil Chandra Datta): I have done it with
the implieit consent of the Houso.

The questions is:

‘“That after sub-clause (5) of clause 8 of the Bill, the following new sub-clause
be inserted and the existing sub-clause (6) be re-numbered as sub-clause (7):

‘(6) A deposit made in accordance with the provisions of sub-section (5) shall
mot in any way be capable of being charged and shall not be liable
to attachment under any decree or order of anv Civil, Revenue or
Criminal Court in respect of any debt or liability incurred by the
depositor and neither the Official Assiemee nor any receiver appointed
under the Provincial Insolvency Act, 1920, shall be entitled to or have
any claim on any such deposit’.” -

The motion was adopted.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:
*“That clause B. as amended, etand part of the Bill."”
The motion was adopted.
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Clause 8, as amended, was added to the Bill.
Clause 9 was added to the Bill.

Mr, Deputy President (Mr., Akhil Chandra Datta): The question is:
“That clause 10 stand part of ‘the Bill.”

Mr. 0. W. Ayers (Government of India: Nominated Official): Bir,.
might §- have your permission to move amendments Nos. 9 and 10
together? They are closely inter-related and they have the same subject-
matter. Both of themn relate to the suine sub-clause, sub-clause (1).

" Mr. Deputy President (Mr. Akhil Chandra Datta): You may.

Mr. O. W. Ayers: Sir, I move:

“That in sub-clause (1) of clause 10 of the Bill, after the word ‘If', where it.
occurs for the first time, the words ‘before the lst day of July, 1942, or’, and
after the woids ‘becomes payable’, occarring in the fourth line, the words ‘whichever

of these dales is later’ be inserted.’
and

“That in the third proviso to sub-clause (1) of clause 10 of the Bill, for the
words ‘within thirty da:s of the commencement of this Act’ the words ‘before the

1st day of July, 1942 be substituted.”

I think that the intention of both amendments is clear. If not, it was
made quite clear in the Honourable the Finance Member's speech yester-
day. 'The whole intention is that the ussessce who may wish to take
advantage of the ciuuse by making a deposit and securing an ultimsate
return of the part of his taux puaid may have reasonable time
in which to decide whether or not to make a deposit.

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendments
moved :

“That in sub-clause (1) of clause 10 of the Bill, after the word ‘If', where it.
occurs for the firsl time, the words ‘before the lst day of July, 1942, or’, and
after the words ‘becomes payable’, occurring in the fourth line, the words ‘whichever-
of these dates is later' be inserted.”
and

*That in the third proviso to sub-clause (1) of clause 10 of the Bill, for the

words ‘within thirty daie of the commencement of this Act’ the words ‘before the:
1st day of July, 1942’ be substituted.”

Pandit Iakshmi Kanta Maitra: Sir, I am afraid I could not catch-
what the Honourable Member advanced as arguments in support of his
amendments to explain their scope and purpose. I do not really under-
stand the difference as a result of the two different options given to the:
depositor under these amendments. If the Honourable Member had givenr
a hypothetical case to explain their effects, we would have been able to
grasp them better and understand their implications. As it is, reading-
the clause with the proposed amendments, it is not verv clear what is
really at the back of the mind of the Honourable the Mover who moved
thase amendments. I suggest that a little more light should be throwm
on this matter because in all such matters, I want to make it peffecﬂ,v-
plain that we do not want to leave anvthing to the region of specu’ation.
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[Pandit Lakshmi Kanta Maitra.] v '

Any point that the Honourable the Mover of these amendments wishes to
make should be made in such ayway, rather in such an illustrative way
that there may not be any loophole left. ’ .
The Honourable Sir Jeremy Raisman: Bir, [ do not think there can
.be any doubt about the meaning of this amendment. The position is
that any assessee is given up to the lst day of July, 1942, in which fto
.make up his mind whether to make a deposit under the provisions of
this clause. The clause, as drafted, only gave him 3Q days in which to
do it. In respect of all taxes already paid, it gave him 30 days from
the passing of this Act and in respect of any further assessment hence-
forward, it gave him 30 days. Now, for the reasons which I explained
veeterday .in order 1o give ourselves time to consider how far we can
define the conditions and consult industry about them and possibly publish
something on the matter, we have decided to extend the period, and we
‘now will give everybody up to the 1st July in order to make up his mind.
T think that is quite cfear. Thereafter, having had this period up to the
1st July in which to make up his mind, in the case of assessments which
are made close up to the 1st July, he gets 30 days, in any case, in which
to make up his mind. The object of the amendment is to give us a
three months’ period to enable us to examine and formulate conditions.

Mr. Deputy President (Mr. Akhil Chandra Dalta): The question is-

“That in sub-clause (1) of clause 10 of the Bill, after the word 'If', where it
occurs for the first time, the words ‘before the 1st day of July, 1942, or', and
after the words 'becomes payable’. occurring in tha fourth line, the words ‘whichever

- of these dates is later' be inserted.”

The motion was adopted.
. Mr Deputy President (Mr. Akhil Chandra Datta): The question now
i8: _

wo;gh?:itfl?inuai:rin}i pmvifmt.ht: sub-clause (1) of clause 10 of the Bill, for the
: y days o commencement of this Act’ the words ‘before the
-1st day of July, 1842 be substituted.”

The motion was adopted.

Mr. Deputy President (Mr. Akhil Chandra Dutta): The question is:
"““That clanse 10, ar amecnded, stand par! of the Bill"

The motion was adopted.

: Clause 10, as amended, was added to the Bill.

Mr. Deputy President (Mr. Akhil Chandra Dutta): The question is:
« That Bchedule I stand part of the Bill.”

Qaxi Muhammad Ahmad Kazmi: 8ir, I move:

“That in Schedule I to the Bill, in the proposed First Schedule to the Indian
Post Office Act, 1898, against the first entry under the head ‘Lefters’ for the words
“‘one and a half annas’ the words ‘one and a quarter annas’ be substituted.”

Of all Departments of Government the one Department which serves
“the rich and the poor is the Post Office to which we are all thankful.
"Perhaps no cfficial of Government is such a welcome visitor to any place
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‘as the postman; beé bfffigs us messages from our friends and rela-
“tions. " Buy there is-qné feature about this ¥ostal Department that it does
not wish t confine itself to the principles on which ite foundation was
laid. 'Time und again it has been asserted that it is & utility service and
is required to pay ite own way. And a8 a Commercial Department I
think it iy necessary that the expenses incwred in running it should be
raes frorn the Department itself. But I protest against its being made
into a revenue raising Department. We have got many other methods
and wuys by which revenue can be raised.

Tha Honourable Sir Jeremy Raisman: Nearly every speaker has said
that there is some other way in which to raise revenue; and on every item
ton.

Qazi Muhammad Ahmad Kazmi: Byt Government have not listened
to unything. This should be an absolutely public utility Department to
be xun on commercial lines. And when by the force of your majority
you have succeeded in carrying out vour proposuls on other items, you
should at least give us some justification for making this Commercial
Department into a revenue raising Department. It is a monopoly and
in evers monopoly vou must see that it is not misused. 1f Government
think they are carryving on the business at a loss they can easily
take away the sections of the Post Office Act about the prohibi-
tion on sending letters through messengers, ete.; they may cease to have
a mcnopoly and enter into competition with other people in the business
of earrying these letters and parcels. At any rate the conditions require
that this Depurtment should not have any motive behind it for raising
revanue from people whose incomes may vary from a few annag a day to a
larger wwmount. In previous vears we used to be told the extent of the
benefits which they contemplated wouid ncerue by increasing the postage;-
and, I think it would have been better if the Finance Member might
have worked out the figure and told us what he .expects to get by raising
the price of ihe¢ envclope by one pice. Otherwise it becomes very diffi-
cult for us to discuss the question. In former years we used to get facts
and fizures us to the gain nnticipated or the loss which would follow if a
particular proposal was carried. But this year I find that Government
are confciony of their majority and they think that argument or no argn-
ment, whether it is valid or not valid, they can carry their proposals; and
so they have not taken the trouble to inform us about the loss that would
follow if the amendment is -accepted. 1 strongly protest against this
aotion. On & previous amendment I wanted to know’ the amount of loes
if the amendment were accepted. They were reluctant to give a reply
but T quoted figures from a speech of Sir James Grigg so far back as
19385 that it would not be more than 50 lakhs; after this to make their
amrcudment more plausible they said that it may be a rrore. What
fizures hnve (Government got as to the incteased révenue that thev would
get out of this increase in postage? Specially when the difference between
the price of the post card and that of the envelope is going to" be three
pica, and the cost of the envelope is to be a hundred per cent. more than
the post card, I think people would resort more to the post card than to
the envelope. 8o, before this increage is sanctioned we must know what
is tha incrensed revenue that is expected and the Joss that would follow
if tha amendment is accepted. T commend the mation to the acceptan-a
of the House Sir, I move. '

n
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Mr. Deputy, President (Mr. Akhil Chandra Datta): Amendment moved :

"i“That in Scheduls I to. the Bill in the pmdpo-ed,lfi'm fcbedule to the Indian
Post Office Act, 1888, j the entry under the head ‘Letters’ for the words
‘eme and & half annas' the words ‘one and a quarter annas' be substituted.’’

1 '

Pandit Lakshmi Kanta Maitra: Mr. Deputy President, as one who
ir ‘tabled this amendment with a number of other friends includ-

o ing the Honourable the Mover, I feel I should put in a few
words on this. Sir, it is a pity that throughout this debate on the Finance
Bili and even at this stage when matters relating to the Department of
Posts and Telegraphs are ynder discussion, the Director-General of Posts
and Telegraphs could not be in his place in this House." I do not know
whether-he 18 8 member of this House.

Qazi Muhammad Ahmad EKazmi: His predecessor is present,

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar
(Commerce Member): He is not a member.

Pandit Lakshmi Kanta Maitra: 1 am told, Sir, that he is not sworn in
in this House. and my Honourable friend, Mr. Kazmi. suggests that the
late Director General of Posts und Telegraphs is here. But froin handling
the postal seal he has now perhaps started handling rifles and gune and
has become n military expert overnight. And because he is in the Wur
|].i)t.'l]l:uatrtment, I find him with a rose in his button-hole so unlike like a

ullet.

Sir 1 want, in the first place, to enquire from the Government why is it
that it is proposed to enhance postal rates this year also? Sir, on many
an occasion in the past I have demonstrated that the Indian postal rates
are higher than those prevailing in any other country in the world.

An Honourable Member: No.

Pandit Lakshmi Kanta Maitra: It is only ignorance which prompts you
to say ‘‘no’’. I say that the postel rates in India are easily the highest
in the world. I am a student of Postal economics and I challenge &
ccntradiction of this statement from any quarter, but I do not want to go

into details now.

.!“..ﬂle Honourable Sir Jeremy Raisman: Did my Honourable friend say
that they are the cheapest in the world.

Pandit Lakshmi Kanta Maitra: Highest.

The Honourable Sir Jeremy Raisman: T am sorry.

Pandit Lakshmi Kanta Maitra: It is highest having regard to the size
of the country, the average income of the people am_i all other relevant
eonsiderations, ite foreign postal rate is ridiculously high.

8ir, the policy of the Posts and Telegraphs Department was clearly
enunciated on the floor of this-House on mere than one occasion by respon-
gible Members on the Treasury Benches. Tt had been declarefl that the
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Depurtment of Posts and Telegraphs was' not ‘a revenue earning Depart-
ment of the Government at all but it was a public utility service concern
and that it was not to be looked upon as a commercial concern pure and
simple. The view that it might be looked upon as a commercial concern
only in the sense that it should pay its own way and that its accounting
should be on & commercial basis, caine to be established nearly 15 years
ugo.  As early as 1921, I think, the Honourable 8ir A. C. Chattorjea the
then Member in charge of the Department, laid down in clear and un-
equivoeal terms that the surplus income cf the Department of Posts and
Telegraphs should not be ahsorbed in the general revenues but should be
applied, in the first place, to the development and further increase of
postal facilities and, secondly, to the amelioration of the conditions of
gervice. That is to say, the employees of the Posts and Telegraphs De-
partment, which was a big organization, should be well paid. This was
reiterated by the Honourable Sir B. N. Mitra a few years later.

Now, what is the position of the Posts and Telegraphs Department?
Sir, 1 am nov going to give the House elaborate figures spread over s
number of years, but I will place before the House figures for the las$
three or four years only which will disclose the story they have to tell:.
Th2 profit earned during the year 1988-89 by this Department was 18-98
lakhs of rupees. Iln 1989-40 the Department made a profit of 89 lakhs.
In the year 1940-41 it fetched a profit of 102 lakhs. In the year 1941-42
it earned a profit of 140 lakhs. And this year we hear from the Hon-
ourable the Finance Member that the profit would be 179 lakhs more than
what he had estimated in the last budget. Now, may I ask the Hon-
ourable Member in charge of this Department what justification is there
for a Department which makes such colossal profits, a Department. which,
ag | bave so often pointed out, has a monopolistic business in this land,
to increase postal rates and make a further addition to the burden on the
middle class people in this countrv? Throughout this day we have been
explpining in detail, the very hard lot of the educated middle class men
in this country who have not adequate incomes. Certainly this increase in
postal and telegraph rates would add to their difficulties, and would increase
their burden Now, let us see whether this Department has done anything
in the direction of better postal amenities. Has it improved the service
or increased postal fucilities for the people of this country?

Some Honourable Members: No.

Pandit Lakshmi Kanta Maitra: None. Is there anybody in this House
who will tell me honestly that this Department maintains its efficiency

today?
Some Honourable Members on the Treasury Benches: Yes.

‘Pandit Lakshmi XKanta Maitra: 1 address this query to the elected
Members of this House. I know myv Honourable friends on the Tresasury
Benches do not find any thing to complain against,

 Dr. P. N. Banerjea: The clected Members are the only honest

‘Mernbers.
D92
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.Pandit Lakshmi Kanta Maitra: The ordinary people have exﬁer@enca of
the inordinate delay that have become usual in transit, in these days,
both of letters and telegrams. Telegrams reach thzee or four days after
their transmission; even Express telegrams take more than two days.
This is the efficiency of the Posts and Telegraphs Department. And my
Honourable friend to the left tells me—and it is & piece of information to
me—thut the transport of Mail by motor car from Shillong to Sylhet has
been stopped. This is to increuse the efficiency of the Department!

Some Honourable Members: This is because of war with Japan!

Pandit Lakshmi Kanta Maitra: These days we havé Japan-phobia but
before Japun came nto the war, 1 pointed out year before last and alsu
on severai other geeasions that this Department had been earning tremend-
ous profi's und that it was only {air that jt should set apart but a portion for
the betterment of postal facilities for the people of this country, and also
for relieving the distress of the puorly-paid and overworked staff who run
the administration. All my appeals have fallen flat on them. What is
the resnson for this growing deterioration in efficiency in the Posts and
Telegraphe Department? It is due, in the first place to paucity of hands;
the who': of the Postal Department is under-manned and the staff over-
worked. In other words. the hands that are justified by the criterion which
is associated with the name of the new Ariny Secretary, the test popularly
known as the Bewoor-Mukerjee time test, are not given to the Post Offices
in this country. Go to any Post Office to register or to insure a postul
article or even to purchase postal ctamps and you have got to wait for
hours cn end. You see people standing and waiting, not knowing when
the- will be disposed of. In othcr words, while the work of the Postal
Depmitment has increased tremendously, the Department has systemati-
cally kept down the strength of the officers in the Department.

As 1 said, this is not the first time I am placing this matter before the
authorities. A few months ago, presiding over "the All-India TPostal and
Railway Mail Service Conference at Agra I brought this matter to the
notice of the Government and I made constructive suggestions to them.
In the year 1989, presiding over the All-Tndia Postal and Railway Mail
Service Conference at Lahore, T drew the pointed attention of the Depart-
ment to the fact that the whole of the Postal and Telegraph Department
was under-staffed, that the Government were trading on the poverty of my
couritrvmen. What is the justification for not giving additional hands?
Do you seriously tell me that a Department which makes a profit of two
crores n year cannot spend a few lakhs to provide additional hands for the
better service of the people from whom it derives its vast revenues? So
far about the kind of amenities offered to the public by this Depart-
ment, & Depsartment, which until lately was so popular because
of its ideal of service to the public at large, but which has been now
gradually lining itself with the other Departments énd losing steadily in
popularity with the public. Let me now deal with a few matters con-
nect»d with the employees

~ The Honourable Sir Jeremy Raisman: Sir, the Honourable Member is
making a considerable speech surely in relation to the scope of the amend-
‘ment. .
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Pandit Lakshmi Kanta Maitra: May I make a submission? May 1
point out that I am going to refuse this financial provision on the ground
that they are not giving increased fucilities to the public and also on the
grounds that they are not ameliorating the conditions of the service men?.1
am not going at coosiderable length into these matters.

Mr. Deputy President (Mr. Akhil Chandra Datta): We are concerned
at the present moment with the narrow question raised in this particular

amendment,.

Pandit LGakshmi Kanta Maitra: Yes; this particular amendment seeks
the retention of the old postal rates and my argument in support of
their retention is that the Government have departed from the two estab-
lished principles, viz., increased postal facilities to the public out of the
surplus and the betterment of the conditions of those who serve the
Department. I have disposed of the first part and I am now dealing with
the second and I will not be very long. Sir, I have got to tell the House
how th: Department deals with its own men; and because the Honourable
Member is anfraid that some unpleasant facts will come to light he wants
to muzzle e by raising technical objections. I can only speak to the
Finance Member now, as I cannot get hold of the Director General who
is not here ‘but is watching the proceedings from a different place. He
has my sympathy though he has made himself scarce and fights shy of
us.

The grievances of new entrants in service hnave been stated before now.
Tha All-Indie Postal Union submitted before the Government well reason-
ed memoranda not once but several times, pointing out the vety hard
conditions of service of these men and the low scales of salaries given to
the lower grude staff in the Postal Department. I can well understand
that in times of war they cannot go in for general revision of their scales
ot pay involving increased expenditure, but certainlv an assurance may be
given here and now that the question will be sympathetically considered
ag soon as the situation improves.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
On a point of order, Sir. I do venture to-submit that the Honourable
Member is making & speech which would have been relevant at the first
reading stage—this question of redress of grievances before supplies. But
the question before the House now is whether this amendment should be
made—substituting one rate for another; and only this argument would be
relevant which suggested that the old rate would be enough or that the
new rate is not necessary.

Mr. Deputy President (Mr. Akhil Chandra Datta): As I have stated
before we are now concerned with this particular amendment. Passing
references may very well be made to these matters of general weal, but the
dHonourable Member cannot pursue these points to the length that is being

one.

Pandit Lakshmi Kanta Maitra: I will keep your observations in view,
8ir, and I will restrict myself to only a few points, and not speak at
length. The emplovees prayed that some war allowance should be given
to thera to relieve their acute distress caused by the abnormal increase in
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[Pandit Lakshmi Kanta Maitra.]

the cost of living as the prices of all primary articles had gone up con-
siderably. That has not been heeded. In the Railway Department they
have given a dearness allowance but the workers in this Department have
not got anything worth the name. '

Mr. Deputy President (Mr. Akhil Chandra Datta): I am afraid the
Honourable Member is going on on the same lines again.

Pandit Lakshmi Kanta Maitra: Sir, I will simply megtion these points
it vou will permit me. -

Mr Deputy President (Mr. Akhil Chandra Datta): All right. You
simpiyv mention your points without amplifications.

Pandit Lakshmi Kanta Maitra: I have dealt with but one serious
grievance. The second is that in many places Post Offices ure located in
old wretched buildings and the conditions of service there are simply
appalling.  Railway Mail Service vans are old and antiquated and are not
at all suitable for present day use. Besides, in these days of danger in
emergensy areas, the Government huve not made proper provision against
possible air raids in the Post Office buildings. Practically, no real
measure of protection has been taken.

Mr. Deputy President (Mr. Akhil Chandru Datta): Order, order. 1 do
not thiak that air raid has anything to do with this amendment. You
are going too far away from this amendment.

Pandit Lakshmi Kanta Maitra: All right, Sir. I will not deal with
thzaz things. If my friends on the Treasury Benches do not like to hear
fromn mie any more about these grievances, it is because they have dark
minds and they would not like to be further exposed here, though 1 have
plentv of materials by whieh I could expose them. They verv often make
us feel that they can never be amenable to public opinion or to reason.

Now. Sir., will the Finance Member explain to us in the course of his
replv if the increase in the rates will not mean a reduction in the use of
stamps and consequent loss of revenue? We believe that the cheaper
the postal rates, the greater the return the Department will get. Be that
as it may, I maintain that so long as I do not find in this Department any
tendency to respond either to the demands of the public or of the
employees, I do not feel I shall be justified in allowing them the enhanced
rates of postage.

[At this stage, Mr. President (the Honourable Sir Abdur Rahim)
resumed the Chair.]

It is & pity that my Honourable friend Sir Andrew Clow, could not make
a generous gesture before his assumption of the Assam Goyernorship on
which I congratulate him. T again .ask the Department to discharge its
obligations to the public and to the emplovees. At a time like this the
'vast labour force that is emploved in the Posts and Telegraphs Depart-
ment should not be left to simmer with discontent. S8ir, the fact that
this wer has entailed a heavy burden on them has also been admpitted by
the Government in their Administration Report. I still hope that some-
thing wiil be done for them. 8ir, I support the motion.
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Mr. K. C. Neogy: Bir, no gesture on the part of my Honourable friend,
the Member for Communications, would satisfy me on this occasion. 1
want to know from him whether he made any attempt to resist the proposals
of the Finunce Member in treating his Departinent as B revenue eurning
departient of Government, 1 have vivid recollections of the discussions
that took place ever since 1921 in regard to this matter, and although my
Honourable friend, the Finance Member, does not like old echoes to be
heard in this Chumber, L am afraid, [ have to remind him of some of those
far oft things which perhaps do not quite appeal to him. S8ir, I don’t
propose to go beyond 1850. That was the year that marked the re-
organmization of the Postal Department as a result of the inquiry by the
Pustal Comunission into its activities. Now, Sir, even at that date the
Commission had no ditficulty in laying down the general lines which the
policy of the Postal Depurtment should follow, and they definitely declared
that the Department had to be maintained for the benefit of the people,
and not for swelling the general revenue. That this policy has not been
depurted from ever since, 1s admitted by Sir Geofrey Clarke in his book
on the history of Indian Post Office. We again find that as late as 1866,
the then Kinance Member made a declaration to the effect that the Post
Office was so potent an engine of civilization that no Government would be
justified in allowing fiscal considerations to interfere with its utility.
Agun, Sir, when we come to 1905, another declaration was made that
Government did not intend to regard the Post Office as a revenue earning
department. Now, the next official declaration to which I should like to
make u somewhat lengthy reference is the one that was made in 1924 by
the Honourable Mr. A. C. Chatterjea, who was the Member in charge of
this Department in those duys in replying to a debate on this very question
which had been initiated by me; and this is what Mr. Chatterjea. said on
that oceasion:

. friend, Mr. Neogy, started his speech by asking for a declaration of pelicy
from éovernment. Hegguowd certain previous declarations but I do not think
he has been able to find a single declaration of Government in which it has been
claimed that the Post Office or the Telegraph Department should be a source of
iucome to Government. All that has happened is that we have tried to prevent it
from becoming a source of expenditure to Government. I entirely agree with Mr.
Neogy in considering that the Post Office should be looked upon as a public utility
service.  But in the eame way us the Railways and any other organizations which
are for the benefit of the general publi: and are looked upon as public utility services
should at the same time pay their way, I consider that the Post and Telegraph
Department should pay its own way. and I have the authority of my Honourable
colleague, the ¥inance Member, in saying that the Government do not look to the
Postal and Telegraph Department as a revenue earning Department.’ ’

Now, in 1928 when a reference was made to the postal rates as a tax,
the then Director General of Posts and Telegraphs immediately protested
against such a description being attached to the postal rates, and he
interjected this remark—*‘postage is not o tax; it is a pavment for a
service’””. This, Honourable Members will find in the Proceedings of the
Assembly, dated the 16th March, 1926. Now, 8ir,.we want to hear from
the Government as to whether or not their present preposals represent a
definite departure from this policy. I was really disappointed in not
finding in the Honourable the Finance Member's budget speech any
apology for trying to take awayv about a crore of rupees from the postal
revenues and for treating this Department as a revenue earning depart-
mont, and for trying to manipulate the postal rates for the purpose of
raising revenue for the general exchequer. Sir, very many bther questions
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have been raised in this connection, but I am more concerned with this
question of principle which outweighs all other considerations, to which
reference has been made, and I should like to have considered reply from
the Government in regard to this niatter.

Mr, Husenbhai Abdullabhai Laljes: Sir, it has always been the practice
that whenever a new tax is put on the people, the justification for it is
made before the House, but we have not heard a single word from the
Honourable the Finance Member as to why he proposes .to increase the
poatal rates. The increase was a very big one last year, and now a further
increase has been put, end there is no justification for it whatever. I den’t
see why, leave aside all the arguments that my friend, Mr. Neogy,
advanced which are accepted all over the world that the Post and Telegraph
Department is a public utility Department and that they should be
conducted 1eally for the benefit of the public, I really don't see any justifi-
cation for Government to depart from that well-established principle. At
present we find that thev are making enormous amount of money from
these two Departments, and the amount that is expected by this additional
tax is a verv hic sum. We just a few minutes ago saw that with regurd
to the Income-tax over Rs. 1,500, which would bring to Government some-
thing like 40 to 50 lakhs the Honourable Member for that purpose fought
for two hours in the House. But on this tax the Honourable Member has
not enid a single word in justification of his proposal to increase the postal
rates. I don't think it is quite fair to do so. Sir, without proper postal
facilities, how will_the poor people and agriculturists be able to commu-
nicate with one another in this countrv of distances? Industries and
commerce cannet thrive in these davs without postal facilities and even
agriculture cannot make headway as regards news of market in the absence
of postal facilities. I think it is a very short-sighted policy to increase the
postal rates. People are anxious to get world news. As my f{riend,
Mr. Kazmi, pointed out, poor people are as anxious as anv.other to know
the welfare of their relations who are living at long distances. Sir, many
peopl: have sent away their near and dear to distant places and to the war
ficld, and, naturally, they are much more anxious to know the welfare of
their relations abroad or overseas. I do not know whether there are any
spacial concessions made to soldiers and their families . . . .

The Honourable 8ir Andrew Olow (Member for Railways and Commu-
nications): Certain concessions are being made and they will remain.

Mr. Husenbhai Abdullabhai Laljes: T am verv glad some concessions
are given to soldiers and that thev will remain, but what about the masses
of the people. The Postal Department should not be regarded as a.
commercial or revenue earning Department, nor should vou make money
out of it. You ought not to. This Department is for the benefit of the
people. When there is a deficit, vou at once come forward and tax the.
public utility Department. Why should you do so? Surelv, there must
be some principles which vou should follow. I certainly think that unless
very sound” and substantial reasons are forthcoming from Government, we
cannot approve of this proposal. I, therefore, support the amendment as
strongly as I can. '
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The Honourable Sir Jeremy Raisman: 1 entirely agree with the princi-
ples which the Honourable Members tried to emphasise as a matter
of gnidance in normal times, and 1 would be prepared to say that, apart
from the extraordinary emergency in which we find ourselves today, we
do not intend any departure from the principles which we ourselves have
from time to time formulated and expressed. But I would like to draw the
attention of my Honourable friend, Mr, Neogy, to what has happened in
Ingland. In England, the principle of the separateness of the Post Office
from general revenues has been carried a stage further than even in India.
1t was not merely what I may call a pro forma account as it is in India,
but it was actually a separate fund. It was in the same position as the
railways ure in India. The British Post Office was entirely separated from
the general budget, und it was recogmsed to be a public utility service,
which, apart from a certaun fixed contribution, I think it was,—was merely
intended to pay ite way and not to produce any extrs revenue for the
general taxpayer. Nevertheless, in the present emergency, that separate
fund has been nbolished. 'The Post Offices have been resumed as part of
the general administration. Their finances have been merged in the general
revenues.- That is the effect of war. It is as if we were to cancel the
sepuration of the Railway from the General Budget in order to avoid all
these discussions that we have been having as to how much should go
into this fund, how much into that, how much should go to the general
revenues—it is as if we were to resume the whole of the Railway Budget
and take it into the General Budget in order that whatever surplus acerued
might be available for general revenues. That, as 1 say, happens in a
country which had recogmsed the principles which my Honourable friend
cmphasised to the extent of completely separating the post office from
gencral revenues. 1 can only pomt out once more what is familiar to all
Honourable Members, that we ure faced with a demand for expenditure
and with a deficit on & scale which is far larger than anything that we have
ever had before in our history. A total war requires new methods. If we
are to preserve every principle and convention which has been maintained
during peace time admunistration in the past, then how are we ever to
adjust ourselves to so extraordinary a situation as the present? We have
notl increased the rate on the postcard, which would have no doubt been
represented by Honourable Members as an additional burden on the poor
man. We have gone only for the letter which, broadly speaking, is not
usod predominantly by the poorer classes. It is used largely by those
classes which at the present moment can easily afford, in my opinion, to
make an additional contribution through this channel to the sinews of war.
My Honourable friend, Mr. Kazmi, wished to know what will be the effect
of his particular amendment. The effect would be n loss of, at any rate,
85 lakhs of rupees, and 1 must say that, having had an expensive afternocon
already, T cannot afford the luxury of losing another Rs. 85 lakhs. S8ir, I
oppose the amendment.

Dr. P. N. Banerjea: This amendment also stands in my name. There-
fore, I consider it my duty to say a few words. My Honourable friends,
Pandit Lakshmi Kanta Maitra and Mr. Neogv, have traced the-historv of
this question. They have pointed out that it was never the intenti~n of
Government to treat the Posts and Telegraphs Department as n revenue
earning Department. They have also pointed out that this Department
should be looked upon s a public utility concern. 8ir, on the ground of
principle, therefore, there 18 no justification for raising the postal rates.
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Huge profits have been realised in recent years and for the coming year
also a substantial profit is being estimated. But the Finance Member's
view is that, in a time of war, it is to be treated as & revenue earning
department, and he cites the example of England. Now, there are many
differences between the conditions of England and India. England is &
rich counfry, while India 18 a poor country. In India you have to look to
the conveniences of the poor people and the middle class people. It cannot
be denied that the burden of this additional rate on envelopes will fall
beaviy on the middle class and to a certain extent also on the poor people.
1t will also affect the commercial community. In this connection I wish to
poiut out that 20 years ago the price of the envelope was only half an
amna, but by successive stages the price has been raised; and it is being
raised now to 1} annas. That is to say, there is an increase by 200 per
cent. 13 such an increase in the price of the envelope desirable? I do not
think there is any justification for raising the price of the envelope to such
an extent. The Finance Member said that if this amendment be accepted
he would lose Rs. 35 lakhs. But there are many ways in which he can
recoup this loss. 1 suggested many methods in the course of the debate
on the budget speech and also on the occasion of the general discussion of
the Finance Bill. 1 will uot refer to them once more, but I will request
the Finance Member to reconsider his proposal and not to levy a further
burden on the middle class and the poorer sections of the community at a
time when the prices of commodities are very high and the middle class in
particular has been hit very hard.

Mr. Akhil Ohandra Datta: The watter is of such importance that 1 do
not feel justified in casting a silent vote on this question. It is admitted
that this postage is merely payment for certain service rendered, that
service being that of a carrier. Therefore, the Honourable the Finance
Member admits the force of that principle, namely, that for service rendered
no more should be charged than is necessary for the rendering of that
service. That is the principle, and that he accepts as the principle which
ought to be accepted in normal times. But what is the abnormal thing?
Hus he said that there 18 a loss in the Postal Department? We have
rother a surplus. If there 18 a surplus, then on what possible ground can
you raise the postage. The Honourable the Finance Member says: ‘‘these
are very extraordinary times. I do not know how to adjust.’”” But that is
n) answer to our objection. For a letter we used to pay two pice, then you
made it three pice, then you raised it to one anna and then to five pice and
now you ask us to pay six pice. [ ask you the question ‘Why should T
pay more. What is my consideration’. Your reply is ‘There is the Japan
war’. Is that a reply to me? The relationship between the Post Office
and the members of the public who use this envelope is the relationship
of master and servant. The real picture is, however, obscured by the fact
that this work of carrier is being done by the Government and they have
goL a monopoly of this husiness. Therefore this war cannot be a justifica-
tion for altering the relationship of a carrier. The whole question is: does
the Departiment pay its way? That is the only principle on whizh we have
to go. We are not concerned with the extraordinary situation created bv
the war as u justification for this increase in the postal rate. If that argu-
mant were to be accepted, T do not know to what length it can be pushed.
Thén why rix it at six pice? Why not at two annas. Where will vou
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draw the line? How far can you proceed on that basis? I say there is no
ground for increasing the postauge. The revenue sought to be raised is
only 85 lakhs. 1f anyboudy says ‘This is & small amount. Why don’t you
raeu it in some other way’, the answer is “You say this on every item’.
The question is that there must be one fundamental principle which you
accept once and for all and you should not deviate from that principle by
considerations like the one which is now sought to be raised as a justifica-
tion. You say ‘We have not touched the post card’. That is no justifica-
tion at all. If you do not want to give me two blows, there is no reason
why you should give me one blow. If you give me one unjustifiable blow,
You cennot justify it by saying that you could give me another but you
have not done so. Sir, 1 support this amendment,

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That in Schedule I to the Bill, in the proposed First Bchedule to the Indian

Post Office Act, 1808, a&fi.nlt the first entry under the head ‘Letters’ for the words
‘one and & half annas’ words ‘one and & quarter annas’ be substituted.’’

The Assembly divided. ,
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Qazi Muhammad Ahmad Kazmi: Sir, I beg to move :

“That in Schedule I to the Bill, in the proposed First Schedule to the Indiam
Post Office Act, 1898, for the existing entries under the head ‘Postcards’ the follow-
ing be substituted :

The fate of the previous smendment would not deter me trom moving
tbis amendment becuuse [ think. in this case, Government muay have
suflicient regard ior the pvor. Sir, we are advocatlng thé cause of the poor,
but the Government say that they are the advocates of the case of the poor
and not we. We have to tind out just now which of them is correct.

The question is, us was said in the discussion on the previous umend-
ment, whether the Post Office is a utility department? The Honourable
the Finance Member has admitted that principle and he says that it is on
aceount of the extraordinary conditions of war that they have resorted to un
uddition of one pice in the case of envelopes. But, Sir, this war, in itself,
cannot be made an excuse for breaking all the pledges that the Government
have made to the poor men. Time and again, in this House it hus been
recpeated by the Members in charge of the Communications Department
and the Posts and Telegraphs Department that whenever there is a profit in
the Postal Department, steps will be taken to reduce the rate of postcards.
Now, there is admittedly a profit in the Postal Department and it cannot be
denied by anyone. Government mayv also take a part of the profit that is
being earned by this Department for purposes of war. But the question
is whether you are not liable to carry out the pledges and the obligations
under which you have placed vourself by saying again and again that the
rates of postcards will be reduced if there is any profit in the Department.

1 do not know exactly as to what will he the loss to the Department if this
smendment of mine 18 accepted,

The Honourable Sir Jeremy Raisman: It is calculated thut it will cost
117 iakhs in the present conditions, owing to the increase in the letter rate.
Th2 more you widen the gap between the postcard and the letter the more
the diversion will be, and so there will be a heavy loss on letters ns well as

postcards.

_Qazi Muhammad Ahmad Kazmi: 1 have Just heard that vou are going
to gain 85 lakhs of rupees by the increase in the postal stamps on the
envelopes. If you take 117 lakhs to be the decrease in your revenue on

scconnt of this reduction in the price of the postcard, then it will mean s
loss of about 82 lakhs . . . .

Mr. President (The Honouml;le Sir Abdur Rahim): Has the Honourable
Member obtained the saunction of the Governor General? I do not know
whether any objection is taken on behalf of the Government.

The Honourable Sir Jeremy Raisman: We were not taking the point
that sanction was required. This is not a proposal to increase the rate.
It is a proposal to reduce the rate.

Qazi Muhammad Ahmad Kazmi: Now, Sir, the loss, according to the
. calculation of the Honourable the Finance Mamber, will come to 82 lakhs.

Bnt this loss ia bound to he compensated by the increase in the number of
postcards.  Besides, on account of the present war conditions and the
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employmens of a large number of persons in the army, the nuinber of
postcards is bound to increase by itself. During the course ot the debate
ou the previous amendmcnt, the Honourable the Communications Member
said that they were making certain reductions or giving certain concessions
to the persons who are employed in the army in the matter of postage.
But our difficulty is that these things are kept secret und they are thrown
at onr heads at the last moment.

The Honourable Sir Andrew Clow: There is not the least secret about

it. 1 wus referring to certain concessions already in force und I said that
they will not be reduced.

Qazi Muhammad Ahmad Kazmi: But what connection those concessions
hud with the postage to which the Honourable Member referred ?

The Honourable Sir Andrew Olow: They had little connection, but some
Honourable Member dragged them in.

Qazi Muhammad Ahmad Kazmi: This means that you have shown no
concession to the people who are going to the battle-fields

-----

The Honourable Sir Andrew Clow: 1 have already explained that there
ure concesgions in force and they will remain.

Qazi Muhammad Ahmad Kazmi: Sir, it is a very problematical thing
whether there are any concessions. 1f 1 ask what are those concessions,
then they cannot be mentioned. So, it is very difficult for me to under-
stund a3 to whuat are those concessions which are being given to the
military people and which can be brought in in connection with the discus-
sion on postcurds and envelopes. If 1 do not know them, then I will
naturally conclude that there ure no concessions.

Mr. President (The Honourable Sir Abdur Rahim): Has the Honourable
Member finished his speech?

Qazi Muhammad Ahmad Kazmi: No, Sir.

Mr. President (The Honourable Sir Abdur Rehim): Then the Honour-
abla Member can continue his speech tomorrow.

The Assembly then adjourned till Eleven of the Clock on Friday, the
20th March, 1942,
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